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MHAH120003802021 R.C.C. NO. 88/2021

(Prasad Haribhau Jadhav Vs.

Shrikant Prabhakar Teke and Ors.)

ORDER BELOW EXH.1

1. This is the private complaint filed under Sections 307, 341,

324,  504,  506 and 427 read with Section 34 of the  Indian Penal

Code, 1860.

2. The record shows that,  the case is filed on 04/03/2021.

Since the filing of the case, the complainant and Counsel failed to

take effective steps. As such since Year 2021, the matter is pending

unattended. In the meantime, two adjournments applications (Exh.5

and  Exh.6)  were  moved  on  13/10/2022  and  on  09/03/2023

respectively. Thereafter since last 9 dates i.e. from 07/06/2023, the

matter is pending unattended. No steps are being taken. Today also,

the complainant and Ld. Counsel are absent, upon repeated callings. 

3. It  denotes  that,  the  complainant  is  no  more  willing to

proceed further with the case. Therefore, there is no point to keep

this matter pending unattended in idle condition. Hence, I do not find

any impediment to  dispose  it  of  finally.  Thus,  following order  is

passed : 

ORDER

The present proceeding is hereby dismissed in default

for want of steps and prosecution.

Place : Kopargaon,
Date : 03/10/2024.

(M. A. Shilar)
Addl. Chief Judicial Magistrate,

Kopargaon. 

MAHESH
ANANDRAO
SHILAR

Digitally signed
by MAHESH
ANANDRAO
SHILAR
Date:
2024.10.03
15:13:51 +0530
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                                                //         //                           RCC No. 205/2021
State ­v­ Sumit Teke

ORDER BELOW EXHIBIT NO. 1
(Passed on this 10th day of November 2022)

01. This  matter  is  registered  in  Regular  Criminal

Cases register and proceeded further. 

02. As per  provisions  of  Bombay Prohibition Act,

1949, Section 116 provides that, in all trials for offence

under this Act, the Magistrate shall follow the procedure

prescribed  in  the  Code  of  Criminal  Procedure  for  the

trial of summary cases, in which an appeal lies. As per

section  115  of  said  Act,  notwithstanding  anything

contained in section 32 of the Code, it shall be lawful for

Magistrate  of  the  First  Class  to  pass  any  sentence

authorized by this Act. Thus, it is clear that, even though

case is registered in Regular Criminal Cases register, the

the same is not regular trial and procedure prescribed for

the trial of summary case is applicable, so provision of

section 258 can be applied.

03. Inspite  of  making  all  efforts,  it  appears  that,

presence of accused can not be secured and being case is

pretty old keeping it for long time, will be nothing but

abuse of process of law Honourable Parent High Court

has directed to dispose of such old cases on priority basis.

Considering aforesaid  circumstances,  there is  not  valid

reason to continue the trial.  Hence,  proceeding of  this

case is  required to stop under  section 258 of  Criminal

Procedure  Code.  Hence,  proceeded  to  pass  following

order:

20
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                                                //         //                           RCC No. 205/2021
State ­v­ Sumit Teke

ORDER

1. The case is stopped under section 258
of CrPC;

2. Accused  stands  discharged and  his
surety holder set free;

3. Seized muddemal property 64 sealed
bottles of Mackdol No. 1 had though shown
of worth Rs. 6400/-, but being illicit can not
be, hence worthless,  so made over to State
Excise  Department  for  disposal  in
accordance  with  law after  appeal  period is
over as per section 452 of Code of Criminal
Procedure;

4. Muddemal property I 20 Car bearing
Reg.No.MH-17/BV-6913 in case, made over
to registered owner, then his indemnity bond
is  deemed  to  be  determined  after  appeal
period is over;

5. Other  muddemal  property  though
shown worth, but now useless,  hence being
worthless be destroyed after appeal period is
over.

(Dictated and pronounced in Open Court) 

Sd/­
Dated: 10.11.2022                (BHAGWAN D. PANDIT)

  Addl. Chief  Judicial Magistrate
       (Court No. 3) Kopargaon,

Dist. Ahemdnagar.
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MHAH120008252021 nk[ky fnukad % 15@06@2021

uksan.kh fnukad % 15@06@2021

fudky fnukad % 21@09@2023

dkyko/kh % o”kZ efguk fnol

% 02  03  06

¼QkStnkjh dk;ZiqfLrdk% uequk Ø- 32½
Hkkx&v

vfrjhDr eq[; U;k;naMkf/kdkjh] dksijxko ;kaP;k U;k;ky;kr
Û nqljs U;k;ky; Û

¼ ihBklu vf/kdkjh % Hkxoku /kksa- iafMr ½
¼U;k;fu.kZ; fnukad 21-09-2023 jksth ikjhr½

fu;ehr QkStnkjh [kVyk Ø- 245@2021   fu’kk.kh Ø- 32

ÁFke lqpuk vgoky xq-j-ua- vk;&52@2021 Hkkjrh; naM
lafgrk ¼laf{kIrfjR;k ^naM lafgrk* vls lacks/kU;kr ;sbZy½ P;k
dye 341] 324] 504] 506 vkf.k 427 lg 34 vUo;s

rkyqdk iksfyl LVs'ku] dksijxko

vfHk;k sx i{k % egkjk”Vª 'kklu 

ekQZr 

rkyqdk iksfyl LVs'ku] dksijxko]

ft- vgenuxj

;kaP;k orhus % lgk¸;d ljdkjh vfHk;ksDrk]

Jh- vkj- ds- f'kans

vkjk sih % 1- Jhdkar izHkkdj Vsd]

   o;% 46 o”kZs] /kank% ‘ksrh]

jk- okjh] rk- dksijxko]

ft- vgenuxj(

2- mekdkar izHkkdj Vsd]
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@@   2   @@          fu-QkS-[k-Ø- 245@2021
fu’kk.kh Ø- 32 ph iqjo.kh

o;% 47 o”kZs] /kank% ‘ksrh]

jk- mijksDrizek.ks(

3- xksj[k ‘kadj Vsd]

o;% 51 o”kZs] /kank% ‘ksrh]

mijksDrizek.ks-

;kaP;k orhus fo/khK Jh- ,l- Mh- xOgk.ks

Hkkx&c
{  QkStnkjh dk;ZiqLrhdsP;k izdj.k 6 P;k ifjPNsn Ø- 44¼  ii  ½  }

xqUgk ?kMY;kph rkfj[k % 10-02-2021

izFke lqpuk vgokykph rkfj[k % 10-02-2021

nks”kkjksii=kph rkfj[k % 15-06-2021

nks”kkjksi fuf'prhph rkfj[k % 22-08-2023

iqjkok lq: >kY;kph rkfj[k % 25-08-2023

U;k;fu.kZ; lqj{khr BsoY;kph rkfj[k % &&&

U;k;fu.kZ;kph rkfj[k % 21-09-2023
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@@   3   @@          fu-QkS-[k-Ø- 245@2021
fu’kk.kh Ø- 32 ph iqjo.kh

f'k{kk]  vlsy  rj]  lqukoY;kP;k
vkns'kkph rkfj[k

% &

vkjk sihapk ri'khy

vkjksih
Ø-

vkjksihps uko vVd
rkfj[k

Tkkfeu
oj

lksMY;k
ph

rkfj[k

nks”kkjksihr
xqUgs

nks”keqDr dh
nks”kfl)

lqukoysyh
f'k{kk 

QkS-iz-la-
dye

428 P;k
dkj.kk&
lkBh

laijh{ks&nj
E;ku
O;rhr
dsysyk
rq#axokl

1- Jhdkar  izHkkdj
Vsds

& 22-12-
2021

Hkk-na-la-

dye

341]

324]

504]

506

 vkf.k

427 lg

34

nks”keqDr & &

2- mekdkar  izHkkdj
Vsds

& &**& &**& nks”keqDr & &

3- xksj[k ‘kadj Vsds & &**& &**& nks”keqDr & &

Hkkx&d
{  QkStnkjh dk;ZiqLrhdsP;k izdj.k 6 P;k ifjPNsn Ø- 44¼  iii  ½  }
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@@   4   @@          fu-QkS-[k-Ø- 245@2021
fu’kk.kh Ø- 32 ph iqjo.kh

vfHk;ksx i{k@cpko i{k@U;k;ky;hu lk{khnkjkaph ;knh

v  ½ vfHk;k sx i{kkps lk{khnkj%

vuqØekad lk{khnkjkps uko iqjkO;kps Lo#i

1- izlkn gfjHkkÅ tk/ko fQ;kZnh

c½ cpko i{kkps lk{khnkj%

vuqØekad lk{khnkjkps uko iqjkO;kps Lo#i

& & &

d  ½ U;k;ky;hu lk{khnkj%

vuqØekad lk{khnkjkps uko iqjkO;kps Lo#i

& & &

vfHk;ksx i{k@cpko i{k@U;k;ky;hu fu'kk.khÑr nLrkaaph ;knh

v½ vfHk;k sx i{kkps nLrk,sot%

vuqØekad fu'kk.kh   Ø- dkxni=kps o.kZu

1- ih@25 ¼cpkoi{kkus ekU; dsY;kus½ ?kVukLFkG iapukek

2- ih@26 ¼cpkoi{kkus ekU; dsY;kus½ oS|dh; izek.ki=

c½ cpko i{kkps nLrk,sot%

vuqØekad fu'kk.kh   Ø- dkxni=kps o.kZu
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@@   5   @@          fu-QkS-[k-Ø- 245@2021
fu’kk.kh Ø- 32 ph iqjo.kh

& & &

d  ½ U;k;ky;uh nLrk,sot%

vuqØekad fu'kk.kh   Ø- dkxni=kps o.kZu

& & &

M½ egRokP;k oLrw   (Material Objects)  %

vuqØekad oLrw   Ø- oLrq ap s o.kZu

& & &

&%  U;k ; fu .kZ ;  %&
¼ fn 21 ekgs lIVsacj lu 2023 jksth ikjhr ½

01- vkjksihauk  Hkkjrh;  naM  lafgrk  ¼;kiq<s  lksbZlkBh  ^naM

lafgrk* vls laf{kIrfjR;k lacks/kys tkbZy½ P;k dye 341] 324]

504] 506 vkf.k 427 lg 34 [kkyhy f'k{kkik= xqUg~;kalkBh

nks”kkjksihr dsysys vkgs vkf.k R;klkBh laijh{kk ?ks.;kr vkyh-

02- vfHk;ksx  i{kkP;k  [kVY;kph  rF;a  ekaM.kh

[kkyhyizek.ks vkgs%

izlkn  gfjHkkÅ tk/ko]  jk-  okjh]  rk-  dksijxko]  ft-

vgenuxj  ;kus  iksfyl  LVs’ku]  dksijxko  rkyqdk  ;sFks

fnukad 10-02-2021 jksth gtj gksowu fQ;kZn fnyh dh]

lnj fno’kh] nqikjh 01-00 oktrkP;k lqekjkl rks] fot;

olarjko  xksMZs  vkf.k  Kkus’oj  efPaNnz  ykaMxs  vls
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@@   6   @@          fu-QkS-[k-Ø- 245@2021
fu’kk.kh Ø- 32 ph iqjo.kh

dksijxko ;sFks fQ;kZn nsowu okjh ;sFkhy oLrhf’kokjktoGwu

tkr vlrkuk Jhdkar izHkkdj Vsd ;kus R;kph eksVkjlk;dy

R;kaP;k  xkMhl  vkMoh  ykoyh  vkf.k  R;kP;k  xkMhyk

vlysyh dkBh dk<yh vkf.k R;kauh xkMhP;k ckgsj vkys

ukgh  Eg.kwu  R;kus  R;kaP;k  xkMhP;k  dkpsoj  nxM  Qsdwu

ekjyh vkf.k xkMhph leksjph dkp QksMyh- R;kauh xkMhP;k

[kkyh mrjys vlrk rks Eg.kkyk dh] R;kaP;kfo#) iksfyl

LVs’kuyk fQ;kZn dk fnyh vkf.k gkrkrhy dkBh ikBhekxwu

R;kP;k MksD;kr ekjyh- R;kaP;kp xkokrhy xksj[k ‘kadj Vsds

vkf.k mekdkar izHkkdj Vsds ;kauh R;kl vtwu ekjk] v’kh

fpFkko.kh fnyh vkf.k Jhdkar Vsds ;kaus R;kP;k ikBhoj o

gkrkoj dkBhus  ekjys  vkf.k R;kuarj rs rsFkwu iGwu xsys-

rsOgk  R;kus  ijr  rkyqdk  iksfyl  LVs’ku]  dksijxko  ;sFks

tkowu lnjph fQ;kZn fnyh-

03- mijksDr  fQ;kZnho#u  Bk.ks  vaeynkj]  rkyqdk  iksfyl

LVs'ku]  dksijxko  ;kauh  xq-j-ua-  vk;&52@2021  gk  mijksDr

xqUg~;klkBh nk[ky d#u rikl iksfyl gokynkj Jh- vkj- ,e-

EgLds cDdy  Ø- 639 ;kaP;kdMs lksifoyk] T;kauh ?kVukLFkGh

tkowu  nksu  iapkaP;k  mifLFkrhr  R;kpk  vkf.k  uqdlkuh  >kysY;k

okgukpk iapukek uksanfoys]  lk{khnkjkaps tckc uksanfoys] t[kehps

oS|dh;  izek.ki=  izkIr  dsys]  vkjksihauk  U;k;ky;kle{k  gtj

gks.;kph let fnyh vkf.k riklkarh R;kaP;kfo#) nks”kkjksii= lknj

dsys-  

04- vkjksih gtj  >kys  rsOgk  R;kaP;kfo#)  mijksDr

xqUg~;kalkBh  fu'kk.kh  Ø- 16 [kkyh  nks”kkjksi  fuf'pr dsyk-  rks
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@@   7   @@          fu-QkS-[k-Ø- 245@2021
fu’kk.kh Ø- 32 ph iqjo.kh

R;kauk ejkBhrwu okpwu nk[kfoyk vkf.k letkowu lkafxryk- R;kauh

nks”kkjksikl  udkj  nsr  laijh{ksyk  rksaM  ns.;kph  r;kjh  n'kZfoyh-

R;kaps  udkjkps  fuosnu  fu'kk.kh  Ø-  17 rs  19 oj  uksanfoysys

vkgsr- 

05- vfHk;ksx i{kkl iqjkok lknj dj.;kps funsZ'k fnys] rsOgk

R;kauh lk{khnkj  Ø- 1 Eg.kwu fQ;kZnh izlkn gfjHkkÅ tk/ko ;kl

fu'kk.kh  Ø- 23 oj riklysys vkgs- fQ;kZnhus fu'kk.kh  Ø- 24

vUo;s  iqjlhl  nsowu  R;kyk  R;kP;k  leFkZukFkZ  bZrj  lk{khnkjkauk

riklko;kps  ukgh]  vls  dGfoysys  vkgs-  vfHk;ksx  i{kkrQsZ

lgk;~;d ljdkjh vfHk;ksDrk ;kauh tjh fu'kk.kh  Ø- 27 vUo;s

R;klkscr  tksMysY;k  ;knhe/khy  lk{khnkjkauk  lk{khleUl

dk<.;kr ;kos]  vls  fuosnu dsysys  vlys  rjh  fQ;kZnh  vkf.k

vkjksihae/;s >kysY;k rMtksMhP;k vkf.k frus frP;k leFkZukFkZ bZrj

lk{khnkjkauk  riklko;kps  ukgh]  vls  iqjlhl nsowu  dGfoY;kP;k

ik'oZHkwehoj  rh  ckc  lkoZtfud  osG]  iSlk  vkf.k  Je  ok;k

Äkyfo.kkjh  vlY;kus  rks  ukeatwj  dj.;kr vkyk vkf.k  R;kaP;k

iqjkO;kph cktw can dsysyh vkgs- cpko i{kkus ekU; dsY;ko:u

ÄVukLFkG  iapukek  fu’kk.kh  Ø-  25  vkf.k  oS|dh;  izek.ki=

fu’kk.kh Ø- 26 vfHkys[kkoj ?ks.;kr vkysys vkgsr- 

06- vfHk;ksx  i{kkP;k  lk{khnkjkP;k  lk{ke/;s  vkysY;k

vkjksihauk xqarfo.kk&;k ckch fu'kk.kh  Ø- 28 vkf.k 29 vUo;s

R;kaP;k le{k Li”Vhdj.kklkBh Bso.;kr vkY;k] R;kauh R;k loZ

ukdkjY;k- R;kapk cpko gk [kksVs xqarfoY;kpk vkgs-

07- nks"kkjksii=kP;k voyksdu] lgk¸;d ljdkjh vfHk;ksDrk

vkf.k cpko i{kkps fo|hK ;kauk ,sdY;ko:u] fopkjkFkZ [kkyhy
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@@   8   @@          fu-QkS-[k-Ø- 245@2021
fu’kk.kh Ø- 32 ph iqjo.kh

eqn~ns  mifLFkr  >kys-  R;kojhy  dkj.kfeekalslg  fu”d”kZ  iq<hy

ifjPNsnkae/;s uksanfo.;kr ;sr vkgsr- 

eq n~ ns   fu "d "kZ

1- vfHk;ksx i{k gs fl) djrks dk dh]
fnukad   10-02-2021 jksth] nqikjh
01-00 oktrkP;k lqekjkl] HkkstsokMh
rs okjh jLR;koj] okjh] rk- dksijxko]
ft-  vgenuxj  f’kokjkr]  vkjksihauh
R;kaP;k  la;qDr  gsrqP;k  vuqjks/kkus]
R;kauk xSjfjrhus vMfoys \

------ udkjkRed-

2- vfHk;ksx i{k gs fl) djrks dk dh]
dh]  mijksDr  rkj[ksl]  osGh  vkf.k
fBdk.kh]  vkjksihauh  R;kaP;k  la;qDr
gsrqP;k  vuqjks/kkus]  fQ;kZnh  izlkn
gfjHkkÅ tk/ko  ;kl  dkBhus]  ts
xqUg~;krhy 'kL=  Eg.kwu  okijys  rj
,[kkn~;kpk  e`R;w  gksow  'kdrks]  R;kus
ek:u Lo;aLQqrhZus nq[kkir dsyh \

------ udkjkRed-

3- vfHk;ksx i{k gs fl) djrks dk dh]
dh]  mijksDr rkj[ksl] osGh vkf.k
fBdk.kh]  vkjksihauh  R;kaP;k  la;qDr
gsrqP;k vuqjks/kkus]  fQ;kZnhP;k cksysjks
thiP;k  dkpkoj  nxM ek:u frph
dkp QksMwu R;kph uqdlkuh dsyh \

------ udkjkRed-

4- vfHk;ksx i{k gs fl) djrks dk dh]
mijksDr  rkj[ksl]  osGh  vkf.k
fBdk.kh]   vkjksihauh  R;kaP;k la;qDr

------ udkjkRed-
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@@   9   @@          fu-QkS-[k-Ø- 245@2021
fu’kk.kh Ø- 32 ph iqjo.kh

gsrqP;k  vuqjks/kkus]  fQ;kZnhl
viekfur dj.;kP;k gsrqus f'kohxkG
dsyh  vkf.k  fpFkko.kh  fnyh  gsrqr%
vkf.k  ekfgrh  vlrkuk  dh  R;k}kjs
R;kP;k  gkrwu  lkoZtfud  'kkarrspk
Hkax  gksbZy]  fdaok  ,[kknk  xqUgk
gksbZy \

5- vfHk;ksx i{k gs fl) djrks dk dh]
mijksDr  rkj[ksl]  osGh  vkf.k
fBdk.kh]  vkjksihauh  R;kaP;k  la;qDr
gsrqP;k  vuqjks/kkus]  fQ;kZnhyk
Hkhofo.;kP;k  gsrqus  thos  ekj.;kph
/kedh  nsowu  xqUgsxkjh  /kkdniV'kk
dsyk \

------ udkjkRed-

6- vkjksihapk dks.krk xqUgk fl) gksrks \ ------ udkjkRed-

7- vkns'k dk; vkgs \       --------- varhe
vkns'kkÁek.k s

vkjk sihauk nk s”keqDr
Bjfoys-

08- vfHk;ksx i{kkP;k orhus lgk;~;d ljdkjh vfHk;ksDrk

Jh- vkj- ds- f’kans ;kauk ,sdys] rj cpko i{kkP;k orhus fo/khK

Jh- ,l- Mh- xOgk.ks ;kauk ,sdys- 

dk j .k fe eka lk

09- xqUgsxkjh  uk;rRo'kkL=kr  vkjksihauk  izFken'kZuh  funksZ”k

eku.;kr ;srs]  tksi;Zar  R;kP;kfo#) [kVyk lcG iqjkO;kvk/kkjs

fdaok  la'k;krhrfjR;k  fl) dsyk  tkr  ukgh-  R;keqGs  vfHk;ksx

30
633



@@   10   @@          fu-QkS-[k-Ø- 245@2021
fu’kk.kh Ø- 32 ph iqjo.kh

i{kkoj  vkjksihaP;k  fo#)  nks”kkjksi  lcG  iqjkO;kvk/kkjs  fl)

dj.;kps  nkbZRo  lnSo  jkgkrs-  gkrkrhy izdj.kkr  vfHk;ksx  i{k

R;kapk [kVyk lcG iqjkO;kvk/kkjs fl) dj.;kr ;'kLoh Bjysyk

vkgs dk \ gs vkysY;k iqjkO;kvk/kkjs ikg.ks mfpr Bjsy- 

eqn~nk Ø- 1 rs 7 P;k lca/kkr%

10- ppsZnjE;ku  rF;kaph  iqujko`Rrh  VkG.;klkBh  loZ

eqn~ns ,df=r fopkjkr ?ksrysys vkgs-

11- [kVY;kP;k  fl)rslkBh  vfHk;ksx  i{kkus  riklysY;k

fQ;kZnhP;k iqjkO;kpk vk<kok ?ksryk vlrk] R;kP;kuqlkj vkjksih

Jhdkar vkf.k mekdkar ;kauh R;kaP;k dq=~;kl vkS”k/k Vkdw.k ekjys]

vlk R;kauk la’k; gksrk Eg.kwu R;kauh fnukad 09-02-2021 jksth

R;kaP;kfo#) fQ;kZn fnyh gksrh- fnukad 10-02-2021 jksth nqikjh

01-00 oktrkP;k  lqekjkl rks]  fot; olarjko  xksMZs]  Kkus’oj

efPNanz ykaMxs vls dksijxko ;sFks fQ;kZn nsowu R;kP;k cksysjks xkMh

uksan.kh Ø- ,e,p 17@chOgh 7827 e/kwu okjhdMs tkr vlrkuk

Hkkst.ks  jLR;kus  xksMZs  o Vsds  ;kaP;k  oLrhtoGwu  tkr vlrkuk

R;kaP;kr vkf.k Jhdkar izHkkdj Vsds ;kP;kr mijksDr dkj.kko:u

okn >kyk vkf.k R;k dkj.kko:u R;kus iksfyl LVs’kuyk tkowu

ijr  fQ;kZn  fnyh(  ijarq  R;kosGh  dk;  lkafxrys]  rs  R;kosGh

vkBor  ulY;kps  lkafxrysys  vkgs-  R;kus  tjh  nk[kfoysY;k

fQ;kZnoj R;kph lgh vlY;kus ekU; dsysys vlys rjh R;krhy

etdqjkckcr  dkghgh  lkaxw  'kdysyk  ukgh-  lgk¸;d  ljdkjh

vfHk;ksDrk  ;kauh  fQ;kZnhus  fQ;kZnojhy  lgh  vksG[k.;kP;k

gn~nhi;Zar fQ;kZnyk fu’kk.khd`r djkos] v’kh ekx.kh dsyh( ijarq

fu’kk.khd`r   gs  fQ;kZnyk  dsys  tkrs]   lghyk  ukgh]  Eg.kwu
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R;kapk ;qDrhokn vkf.k fQ;kZn fl) >kysyh ulY;kus fu’kk.khd`r

dj.;kph ekx.kh vekU; dsyh- lnj lk{khnkjkus  iq<s gs  vekU;

dsysys vkgs dh] vkjksih Jhdkarus R;kl dkBhus ek:u nq[kkirxzLr

dsys]  rj  vkjksih  xksj[k  vkf.k  mekdkar  ;kauh  R;kl  fpFkko.kh

fnyh]  f’kohxkG  dsyh]  thos  ekj.;kph  /kedh  fnyh]  R;kP;k

xkMhP;k dkpsoj nxM ek:u R;kph uqdlkuh dsyh- R;kus tjh gs

ekU;  dsysys  vlys  dh]  R;kaP;kr  vkf.k  vkjksihe/;s  rMtksM

>kysyh vkgs( ek= R;k dkj.kko:u R;kus vkjksihl okpfo.;klkBh

[kksVs dFku dsysys vkgs] gs ukdkjyssys vkgs- 

12- vfHk;ksx  i{kkP;k  orhus  lgk¸;d  ljdkjh

vfHk;ksDrk ;kauh Hkkjrh; iqjkok dk;n~;kP;k dye 154 izek.ks

myV rikl.khr fopkjY;k tk.kkjs iz'u fopk#u lnj lk{khnkjkP;k

dFkudkph  fo’oklg;Zrk  Hkax  dj.;kpk  iz;Ru  dsyk  vkf.k

R;kaP;k  ;k  dFkudkvk/kkjs  dh]  R;kaP;kr  vkf.k  vkjksihae/;s

U;k;ky;kckgsj  rMtksM  >kysyh  vkgs]  R;kauh  dkgh  izek.kkr

R;kr  ;’kLohgh  >kys(  ijarq  vls  fnlrs  dh]  fQ;kZnh  vkf.k

lk{khnkj  ;kauh  th  dkgh  fQrqjh  n’kZfoysyh  vkgs  rh  dsoG

R;kaP;krhy vkf.k vkjksihae/khy lca/k lqjGhr dj.;klkBh rMtksM

dsY;keqGs-  rsOgk  R;kauh  izyksHkukrgr  fdaok  ykp  Äsowu  fQrqjh

n’kZfoysyh  ulY;kus  R;kdMs  Qkjls  xkafHk;kZus  ikg.;kph

vko’;drk ukgh- dkj.k lektkP;k loZp ikrG~;ko:u yksdkauh

vkiys fookn rMtksMhus feVokosr Eg.kwu iz;Ru dsys tkr vkgsr]

rsOgk R;kaP;krhy fookn gk leUo;kus feVyk vlsy rj R;kdMs

lgkuqHkwrhiwoZd ikgko;kl gos] uk dh] la’k;kus( iajrq gs gh [kjs

dh] fQ;kZnhP;k fQrqjheqGs vkjksihapk xqUgk fl) gksow ‘kdsy vlk

iqjkok  vkysyk  ukgh-  oj  ppkZ  dsY;kuqlkj]  vfHk;ksx  i{kkl
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vkjksihapk xqUgk gk lcG iqjkO;kvk/kkjs vkf.k la’k;krhrfjR;k fl)

dsyk rjp R;kauk  nks”kfl) Bjfork ;srs  vU;Fkk  R;kaps  funkZs”kRo

vf/kd  cGdV  gksr  vlY;kus  rs  lcG  iqjkO;kvk/kkjs  fdaok

la’k;kpk Qk;nk feGwu nks”keqDrh feG.;kl ik= Bjrkr-

13- jkfgyk  iz'u  cpko  i{kkus  ekU;  dsysY;k  ?kVukLFkG

iapukek vkf.k t[kehps oS|dh; izek.ki= ;kapk] rj tjh ,dosG

gs ekU; dsys dh] ?kVuk gh iapukE;ke/;s nk[kfoysY;k fBdk.kh

ÄMyh  gksrh(  ijarq  rh  ?kVuk  fQ;kZnhuqlkj  dsoG  fooknkph

gksrh( rsOgk R;kpk mi;ksx vkjksihaP;k izR;{k d`rh fl) dj.;klkBh

gksr ukgh- f'kok; vls tjh ekU; dsys dh] fQ;kZnh ;kl cpko

i{kkP;k ekU;rsuqlkj oS|dh; izek.ki=kr uewn dsY;kuqlkj t[kek

gksR;k( ijarq fQ;kZnhus R;k r'kk R;kl vkjksihaP;k ekjgk.khr >kY;k]

gs  Li”Vi.ks  vekU;  dsysys  vkgs  vkf.k  vfHk;ksx  i{k  R;kaP;k

dFkudkyk Nsn nsbZy] vls dkghgh myV rikl.khrhy iz'ukaP;k

mRrjkrwu vfHkys[kkoj vk.kw  'kdysys ukgh- rsOgk R;kpk ns[khy

vfHk;ksx iq<s tk.;klkBh dks.krkgh mi;ksx gksr ukgh-

14- ,danjhr fQ;kZnhP;k iqjkO;ko#u gs Li”V gksrs dh] R;kus

U;k;ky;kckgsj  >kysY;k  rMtksMhP;k  ik'oZHkwehoj  fQrqjh

n'kZfoysyh  vkgs  vkf.k  R;keqGs  lcG vkf.k  fo'olfu;  vlk

iqjkok  vfHkys[kkoj  vkysyk  ukgh-  rsOgk  vkjksih  lcG

iqjkO;kvHkkoh  vkf.k  la’k;kpk  Qk;nk  feGwu  nks”keqDrh

feG.;klkBh  ik=  Bjrkr-  Eg.kwu eqn~nk  Ø- 1 rs  6 ps  mRrj

udkjkRed nsrkukp eqn~nk Ø- 7 P;k mRrjknk[ky [kkyhyizek.ks

vkns'k ikjhr dj.;kr ;sr vkgs%
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vk ns 'k

1½ vkjksih Jhdkar  izHkkdj Vsds]  mekdkar  izHkkdj
Vsds vkf.k xksj[k ‘kadj Vsds ;kauk  QkStnkjh izfØ;k
lafgrsP;k  dye  248¼1½  vUo;s  Hkkjrh;  naM
lafgrsP;k dye  341] 324] 504] 506 vkf.k
427 lg 34 [kkyhy f'k{kkik= xqUg~;klkBh nks"keqDr
dj.;kr ;sr vkgs(

2½ R;kapk  oS;Drhd  tkreqpkydk  jn~nckry  rj
tkfeunkjkl eqDr dj.;kr ;sr vkgs(

3½ tIr eqn~nseky ykdMh dkBh gh ‘kq.; fdaerhph
vkf.k vuqi;ksxh vlY;kus rh vihy dkyko/khuarj
u”V dj.;kr ;koh(

4½ vkjksihus  QkStnkjh  izfØ;k  lafgrsP;k  dye
437&v P;k iwrZrsrgr ;k U;k; fu.kZ;kP;k fo#)
tsOgk  dsOgk  R;kauk  ek-  vfiyh;  U;k;ky;kleksj
vihy fdaok  vtZ  nk[ky dsyk  tkbZy  rsOgk  rsFks
mifLFkr gks.;klkBh uksVhl ;sbZy R;k R;k osGh gtj
gks.;klkBh  R;kps  vkf.k  tkfeunkjkps  #i;s
15]000@& ps ca/ki= lknj djkos(

5½ U;k;fu.kZ;  [kqY;k  U;k;nkyukr Vadfyf[kr o
Äks"khr dj.;kr vkyk- 

fnukad% 21-09-2023         ¼Hkxoku /kk sa- iafMr½
  vfr- eq[; U;k; naMk/khdkjh]

¼nqljs U;k;ky;½ dksijxko]
ft- vgenuxj-

Judgment
Digitally signed by
Bhagwan
Dhondiram Pandit
Location: 3rd Jt
CJSD & ACJM,
Kopargaon
Date: 2023.09.26
14:38:24 +0530
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Translated Copy 

 

Date – 02/03/2023 

To, 

Director(Works), 

GBL-Sakarwadi 

Tq. Kopargaon, Dist. Ahmednagar 

 

Subject :- Regarding interception of Tanker No. MH-43 BG 5894 by Prasad Jadhav dtd.  

                      01/03/2023 at Biroba Chowk to Kanhegaon at 11.00 am. 

Applicant :- Dipak Vakil Zalte (Mehta Road Lines) 

Hon’ble Sir, 

I am the applicant myself making the request as per the above subject, My tanker MH-43 
BG 5894 (Butanol Chemical) was coming from Mumbai and when the concerned 
chemical tanker came from Biroba Chowk to Kanhegaon, Mr. Prasad Jadhav stopped it 
and checked the documents. The work was done by them without any authority and the 
driver Ahmed Sheikh was thoroughly investigated. Is your car overloaded? By asking such 
questions and threatening, he released the driver. Then driver came to Company’s 
parking yard in a state of panic and he quickly told the incident to Mr. Deepak Zalte. 
Keeping in mind the seriousness of this incident, I immediately informed Mr. Sanjay 
Sarode.  I want yourself to look into this matter as all the drivers are in the state of panic. 

 

Your's faithfully 

Sd/- 

         (Deepak Vakil Zalte) 

 

 

TRUE AND FAIR TRANSLATION SELF ATTESTED BY    Adv. Ashwin Hon 

 

Note: - Original Copy is notarised. This is a Self-Attested translation by the Counsel 
representing 

Respondent No.1, hence not notarised. 
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Translated Copy 

Affidavit on Non Judicial Stamp of Rs. 100 

 

To,  

Maharashtra Pollution Control Board,  

Kalpataru Point, 3rd & 4th Floor,  

Opp. P.V.R. Theatre, Sion East,  

Mumbai - 400022  

I hereby write an affidavit that, 

I Prasad Haribhau Jadhav, Age 35, Occupation Agriculture, Res. Wari, Kopargaon, Dist. 
AHMADNAGAR, Sworn on the Pledge of Allegiance according to religion, that, 

Reference - 1) Disputes filed in various government offices Application dt. 15/11/2022. 

           2) Adv. Through Rohit Dhongde, Aurangabad my dt. Notice dated 19/12/2022, 

Sir, 

I had given the above reference notice through lawyers based on wrong information and 
understanding. I am sorry for that. I am giving the said application with all the information and 
my conviction. I had not submitted any kind of assurance before giving the said notice. The said 
information was given to the lawyers only on the basis of hearsay information. He had given 
notice accordingly. After that I did my own agricultural soil test and water test. No harmful 
ingredients were found in it. This convinced me that I had given a wrong notice. Therefore, the 
said application is being given. Also, since there is a railway line nearby, there is continuous 
noise of the train and since the double line work of the railway is going on, I am under the 
impression that the said sound may be coming from Godavari Biorefineries Ltd. Sakarwadi. 
However, since the work of the railway line has been completed in our area, the noise has 
stopped. I did not measure the sound with any decibel device. All the measures taken by 
Godavari Biorefineries Ltd. Sakarwadi Company regarding pollution, bioremediation has 
resulted in a very effective and good change. That is why I am completely satisfied. Godavari 
Biorefineries Ltd. Sakarwadi company  have been followed all orders passed by NGT, Western 
Division, Pune as well as all directions issued by Maharashtra Pollution Control Board, Central 
Pollution Control Board from time to time.  

I hereby withdraw all objections made from time to time against the vibration of Godavari 
Biorefineries Ltd. without any objection or objection. As per notice, I withdraw all the allegations, 
claims made at Maharashtra Pollution Control Board, Hon. Collector's Office Ahmednagar, Hon. 
SRO Office, Shirdi. Also Hon. Tehsil Office Kopargaon as well as other places. 

 

40
643



I hereby declare that in the future, I, my family, heirs or close relatives will not have any dispute 
or dispute in this regard.  

Date : 30/12/2022. 

 

Sd/-          Sd/- 

Identity/Adv. Suyog B. Jagtap                Affiant – Prasad Haribhau Jadhav 

 

 

Pledge 

I Prasad Haribhau Jadhav, Age - 35, Occupation Agriculture, Res. Wari, Kopargaon, Dist. 
AHMEDNAGAR, do hereby declare on oath that the above text is true and correct to the best of 
my knowledge and belief and in witness whereof I have hereunto signed this day. 

 

Date : 30/12/2022         Sd/- 

     Prasad Haribhau Jadhav 

Photographs attached with this affidavit. 

1) Prasad Haribhau Jadhav 
 

(Stamp & Seal below) 

Sd/- 

Adv. Vidyasagar Shinde 

NOTARY 

Govt. of India 

 

TRUE AND FAIR TRANSLATION SELF ATTESTED BY    Adv. Ashwin Hon 

 

Note: - Original Copy is notarised. This is a Self-Attested translation by the Counsel representing 

Respondent No.1, hence not notarised. 

41
644



42
645



43
646



44
647



45
648



46
649



47
650



48
651



49
652



50
653



51
654



52
655



53
656



54
657



55
658



56
659



57
660



58
661



59
662



60
663



61
664



62
665



63
666



64
667



65
668



66
669



67
670



68
671



69
672



70
673



71
674



72
675



73
676



74
677



75
678



76
679



77
680



78
681



79
682



80
683



81
684



82
685



83
686



84
687



85
688



86
689



87
690



88
691



89
692



90
693



91
694



92
695



93
696



94
697



95
698



96
699



97
700



98
701



99
702



100
703



101
704



102
705



103
706



104
707



105
708



106
709



107
710



108
711



109
712



110
713



111
714



112
715



113
716



114
717



115
718



116
719



117
720



118
721



119
722



120
723



121
724



122
725



123
726



124
727



125
728



126
729



127
730



128
731



129
732



130
733



131
734



132
735



133
736



134
737



135
738



136
739



137
740



138
741



139
742



140
743



141
744



142
745



143
746



144
747



145
748



146
749



147
750



148
751



149
752



M/s. Godavari Biorefineries Ltd. /CE/UAN No.MPCB-CONSENT-0000120713 (12-04-2022 12:03:34 pm)
/QMS.PO6_F01/00 Page 1 of 12

MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
Fax: 24023516
Website: http://mpcb.gov.in
Email: cac-cell@mpcb.gov.in

Kalpataru Point, 2nd and
4th floor, Opp. Cine Planet
Cinema, Near Sion Circle,
Sion (E), Mumbai-400022

RED/L.S.I (R22)
No:- Format1.0/CAC/UAN
No.0000120713/CE/2204000670

Date: 12/04/2022

To,
M/s. Godavari Biorefineries Ltd.
159-165,180/1, 180/2, 181/1, 181/2, 187/1, 187/2, 188,
189, 199, 158, 167-178, 511, 139/2
Sakarwadi, Taluka - Kopargaon, Dist- Ahmednagar Your Service is Our Duty

Sub: Grant of Consent to Establish (Expansion) under Red/LSI

Ref: 1. Consent to Operate granted vide No. Format 1.0/CAC/UAN No.
0000093199/CO-2006001085 dated 24/6/2020

2. Environmental Clearance granted vide No. IA-J-110011/154/2019-IA-II(I)
dated 06/8/2021

3. Minutes of Consent Appraisal Committee meeting held on 25/2/2022

Your application No.MPCB-CONSENT-0000120713 Dated 27.08.2021
For: grant of Consent to Establish under Section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule I, II, III & IV
annexed to this order:

1. The consent to establish is granted for a period up to commissioning of the
unit or up to 5 year whichever is earlier.

2. The capital investment of the project is Rs.200 Crs. (As per undertaking
submitted by pp Existing CI is-Rs. 166.45 Crs)

3. Consent is valid for the manufacture of:
Sr
No Product Maximum

Quantity UOM

Products
1 Crotonaldehyde Di-Urea (CDU)/Crotoresin 85 MT/M
2 Ethyl Acetate 3300 MT/M
3 Acetaldehyde 1300 MT/M
4 Crotonaldehyde 500 MT/M
5 1,3 Butylene Glycol 158.34 MT/M
6 Dilute Ethyl Acetate and Other Ester 30 MT/M
7 Acetaldol 425 MT/M
8 Crotonic Anhydride 1.67 MT/M

150
753



M/s. Godavari Biorefineries Ltd. /CE/UAN No.MPCB-CONSENT-0000120713 (12-04-2022 12:03:34 pm)
/QMS.PO6_F01/00 Page 2 of 12

Sr
No Product Maximum

Quantity UOM

9 Crotonitrile 1.67 MT/M
10 Impure 1-3 Butylene Glycol 19.32 MT/M
11 Butanol 53.1 MT/M
12 3-Methoxy Butanol 250 MT/M
13 Dilute 3 Methoxy Butanol 30 MT/M
14 3-Methoxy Butyl Acetate 340 MT/M
15 3-Methyl 3-Pentene-One (MPO) 166.7 MT/M
16 Sodium Sulphate 3 MT/M
17 Ketone Mixture/ Prefumery Material Base 65.8 MT/M
18 Absolute Alcohol(Fuel Grade from RS/IS) 2000 MT/M
19 Acetaldehyde Oxime 175 MT/M
20 Ammonium Sulphate 139.7 MT/M
21 Acetaldehyde Diethyl Acetal 250 MT/M
22 Ethyl Vinyl Ether 100 MT/M
23 Acetonitrile 425 MT/M
24 Diethyl Oxalate 175 MT/M
25 Gbamber 100 MT/M
26 Sorbic Acid or Potassium Sorbate 500 MT/M

27
Acetals (534-15-6, 109-87-5, 462- 95-3, 871-22-7, 4285-59-0,
13002-09-0, 10602-34- 3, 4461-87-4, 7148-78-9, 5870-82-6,
6607-66-5, 3390-12-3, 3658-95-5, 94089-21-1)

15 MT/M

28

Esters (623-70-1, 623-43-8, 14205 -39 -1, 7318 -00 - 5, 24937
-93 -7, 105 -54 -4, 123 -25 - 1, 131 -11 -3, 6284 -46 -4, 142
-92 -7, 6259 -76 -3, 84 -66 -2 , 108 -22 - 5, 96 -33 -3, 105 -37
-3, 109 -60 -4, 123 -86 -4, 93 -92 -5, 2155 -60 -4, 1608 -72 -6,
1516 -17 -2, 102 -76 -1, 109 - 94 -4)

20 MT/M

29 Oximes (110 -69 -0, 96 -29 -7) 15 MT/M

30
Other Aldehydes (123 -72 -8, 97 -96 - 1, 19780 -25 -7, 14371
-10 -9, 142 -83 -6., 101 -86 -0, 645 -62 -5, 123 - 05 -7, 67801
-65 -4,27939 -60 -2, 1742 -14 -9, 530 -45 - 0, 6728 -26 -3)

200 MT/M

31 Other Acids (107 -92 -6, 107 -93 -7 , 99 -04 -7, 65 -85 - 0) 15 MT/M

32
Other Alcohol (97 -95 -0, 104 -76 -7, 111 -27 -3, 111 - 28 -4,
6117 -91 -5, 104 -54 -1, 78 -83 - 1, 77 -99 -6, 1883 -75 -6 , 60
-12 -8, 98 -85 -1, 123 - 51 -3, 142583 - 61 -7)

20 MT/M

33 Ketones (108 -29 -2, 565 -61 -7, 78 - 93 -3, 67 -64 -1, 96 -22
-0, 98 -86 -2, 590 -90 -9) 15 MT/M

34 Waxes –(NA) 12 MT/M
35 Nitriles (107 -12 -0, 109 -74 -0, 78 - 82 -0, 110 -59 -8) 20 MT/M
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Sr
No Product Maximum

Quantity UOM

36 Ethers (109 -53 -5, 107 -25 -5, 111 - 34 -2, 60 -29 -7) 15 MT/M
37 Ketene (463 -51 -4) 15 MT/M

38 Other Salts (532 -32 -1,7647 -14 -5, 7783 -20 -2 & 7757 -82
-6) 19.64 MT/M

39 Turbine 3.8 MW
  
4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr
No Description Permitted (in

CMD) Standards to Disposal Path

1. Trade effluent 171.07 As per Schedule-I Recycle 100% to
achieve ZLD

2. Domestic effluent 23 As per Schedule-I On land for gardening
5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr
No.

Stack
No.

Description of stack /
source

Number
of Stack

Standards to be
achieved

1 S-1 DG Set (1000 KVA) 1 As per Schedule -II
2 S-2 DG Set (1000 KVA) 1 As per Schedule -II
3 S-3 DG Set (1000 KVA) 1 As per Schedule -II
4 S-4 & S-5 Boiler (24 TPH)- 02 Nos 2 As per Schedule -II
5 S-6 Boiler 45 TPH 1 As per Schedule -II

6 S-7 Thermic Fluid Heater (10
Lakh K cal/Hr) 1 As per Schedule -II

7 S-8 Thermic Fluid Heater (2 Lakh
K cal/Hr) 1 As per Schedule -II

8 S-9 Hydrogen Generator 1 As per Schedule -II
9 S-10 Nitrogen Generator 1 As per Schedule -II

6. Non-Hazardous Wastes:
Sr
No Type of Waste Quantity UoM Treatment Disposal

1 Bio- Degradable
Waste 606 Kg/Day Composting Used as mannure

2 Non Bio- Degradable
Waste 404.5 Kg/Day Sale Sale to authorized party

3 STP Sludge 33.48 Kg/Day Composting Used as mannure

4 Dust 4 MT/Day Sale Sale to Brick
Manufacturer

5 Glass Bottles 100 No/M Sale Sale to authorized party

6 Boiler Ash 85 Ton/D Sale Sale to Brick
Manufacturer
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Sr
No Type of Waste Quantity UoM Treatment Disposal

7 HDPE Containers 100 Ton/M Sale Sale to authorized
party

8 Liner and Bags 0.5 Ton/M Sale Sale to authorized
party

9 Insulation & glass Wood
Waste 1 Ton/M Sale Sale to authorized

party

10
Paper, cotton waste &
packaging materials i.e
wood, crapes, ropes

5.0 Ton/Y Sale Sale to authorized
party

11 Metal Scrap 30 Ton/Y Sale Sale to authorized
party

12 Plastic Waste 0.5 Ton/Y Sale Sale to authorized
party

13 Waste Packing wood/
Broken glassetc. 5.0 Ton/Y Sale Sale to authorized

party
7. Conditions  under  Hazardous & Other  Wastes  (M & T  M)  Rules  2016 for

treatment and disposal of hazardous waste:
Sr
No Category No./ Type Quantity UoM Treatment Disposal

1 5.1 Used or spent oil 1.8 KL/A Recycle
Sale to
authorised
party

2 35.3 Chemical sludge from
waste water treatment 3.9 Ton/D Landfill CHWTSDF

3 36.1 Any process or
distillation residue 14 Ton/D Incineration CHWTSDF

4 1.6 Spent catalyst and
molecular sieves 180 Kg/Day Landfill CHWTSDF

5 28.3 Spent carbon 0.3 Ton/D Incineration CHWTSDF

6 26.4 Spent solvent 5.0 KL/D Incineration/
Recycle*

Sale to
authorised
party /
CHWTSDF

7

33.1 Empty barrels
/containers /liners
contaminated with
hazardous chemicals
/wastes

100 Nos./Y Incineration CHWTSDF

8

33.1 Empty barrels
/containers /liners
contaminated with
hazardous chemicals
/wastes

100 Nos./Y Recycle*
Sale to
authorised
party
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Sr
No Category No./ Type Quantity UoM Treatment Disposal

9
33.1 Empty barrels /containers /liners
contaminated with hazardous
chemicals /wastes

0.5 Ton/Y Incineration CHWTSDF

10 37.3 Concentration or evaporation
residues 03 Ton/D Landfill CHWTSDF

11 35.2 Spent ion exchange resin
containing toxic metals 2.4 Ton/Y Incineration CHWTSDF

  
8. Conditions under Batteries (Management & Handling) Rules, 2001:

Sr No Type of Waste Quantity UoM Disposal Path
1 Used Batteries 80.00 Nos./Y Sale to Authorized Party

 

Specific Conditions for used Batteries:
i. The applicant shall ensure that used batteries are not disposed of in any manner

other  than by depositing with the authorized dealer/  manufacturer/  registered
recycler/ importer/ re-conditioner or at the designated collection center.

ii. The applicant shall file half-yearly return in Form VIII to the M.P.C. Board.
iii. Bulk  consumers  to  their  user  units  may  auction  used  batteries  to  registered

recyclers only.
9. Treatment and Disposal of Biomedical Waste generated to CBMWTSDF:

 

Sr.No Category Type of Waste
Quantity

not to
exceed
(Kg/M)

Segregation
Color coding

Treatment
& Disposal

1 Yellow

a) Discarded linen,
mattresses,
beddings
contaminated with
blood or body fluid.

2.19
Yellow colored

non- chlorinated
plastic bags
containers

CBMWTSDF

10. The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

11. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

12. The applicant shall comply with the conditions of the Environmental Clearance granted
vide letter No. IA-J-110011/154/2019-IA-II(I) dated 06/8/2021

13. Industry shall install online continuous monitoring system as per CPCB guidelines &
data to be transmitted directly from Data Logger to Board server .

14. Volatile Organic Compounds (VOCs)/Fugitive emissions shall be controlled at 99.97%
with effective chillers/modern technology

15. This consent is issued without prejudice to the orders passed/being passed by the
Hon'ble NGT in OA No. 68/2014.

16. The applicant  shall  obtain Consent to Operate from Maharashtra Pollution Control
Board before actual commencement of the Unit/Activity.
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17. This consent is issued as per the minutes of Consent Appraisal Committee meeting
held on 25/2/2022

Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type

1 400000.00 TXN2109000011 01/09/2021 Online Payment
 Copy to:

 
1. Regional Officer, MPCB, Nashik and Sub-Regional Officer, MPCB, Ahmednagar
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai
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SCHEDULE-I

Terms & conditions for compliance of Water Pollution Control:
1. A] As per  your  application,  you have proposed to  provide Effluent  Treatment  Plant

(ETP) of designed capacity of 650.00 CMD consisting of Primary (Collection tank,
Neutralization  tank,  Equalization  tank,  Flash  mixer,  Primary  Clarifier/Primary
Settling  Tank,  Anaerobic  Digester),  Secondary  (Activated  sludge  process),
Tertiary  (Pressure  sand  filter,  Activated  carbon  filter,  Ultra  Filtration),  Advanced
treatment  (Reverse  osmosis,  Multi  effective  evaporator),  Sludge  treatment
(Sludge  drying  bed)  for  the  treatment  of  171.07  CMD  of  trade  effluent.

B] The Applicant shall  operate the effluent treatment plant (ETP) to treat the trade
effluent  and  recycle  the  entire  treated  effluent  into  the  process  for  various
purposes such as for cooling, process & Scrubbing with metering system so as to
achieve Zero Liquid Discharge. There shall be no discharge on land or outside
factory premises.

2. A] As per your application, you have provided Sewage Treatment Plant of designed
capacity 50 CMD for the treatment of 23 CMD of sewage.

B] The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

 

Sr.No Parameters Standards (mg/l)
1 Suspended Solids Not to exceed 50 mg/l
2 BOD 3 days 27oC Not to exceed 30 mg/l
3 COD Not to exceed 100 mg/l

C] The treated sewage shall be recycled for secondary purposes to the maximum
extent and remaining shall be used on land for gardening within premise after
confirming above standards. In no case, sewage shall find its way outside factory
premises.

3. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification there of & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Sr. No. Purpose for water consumed Water consumption quantity
(CMD)

1. Industrial Cooling, spraying in mine
pits or boiler feed 3390.30

2. Domestic purpose 35.00
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Sr. No. Purpose for water consumed Water consumption quantity
(CMD)

3. Processing whereby water gets polluted
& pollutants are easily biodegradable 0.00

4.
Processing whereby water gets polluted
& pollutants are not easily
biodegradable and are toxic

0.00

5. Gardening 219

6. The  Applicant  shall  provide  Specific  Water  Pollution  control  system  as  per  the
conditions  of  EP  Act,  1986  and  rule  made  there  under  from  time  to  time/
Environmental Clearance/ CREP guidelines.

SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have proposed to provide the Air pollution control (APC) system
and also to erect following stack (s) to observe the following fuel pattern:

Stack
No. Source

APC System
provided/prop

osed

Stack
Height(in

mtr)

Type
of

Fuel
Sulphur

Content(in %) Pollutant Standard

S-1 DG Set Acoustic
Enclosure 9.00

HSD
3.6

KL/D
1

TPM 115
Mg/Nm3

SO2 288
Kg/Day

S-2 DG Set Acoustic
Enclosure 9.00

HSD
3.6

KL/D
1

TPM 115
Mg/Nm3

SO2 288
Kg/Day

S-3 DG Set Acoustic
Enclosure 6.00

HSD
3.6

KL/D
1

TPM 115
Mg/Nm3

SO2 288
Kg/Day

S-4 Boiler ESP 45.00
Coal
125

MT/Day
0.5

TPM 115
Mg/Nm3

SO2 500
Kg/Day

S-5 Boiler ESP 45.00
Coal
125

MT/Day
0.5

TPM 115
Mg/Nm3

SO2 500
Kg/Day

S-6
Thermic

Fluid
Heater

Stack 15.00
HSD
3.17
KL/D

1
TPM 115

Mg/Nm3

SO2 63.4
Kg/Day
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Stack
No. Source

APC System
provided/prop

osed

Stack
Height(in

mtr)

Type
of

Fuel
Sulphur

Content(in %) Pollutant Standard

S-7
Thermic

Fluid
Heater

Stack 10.00
HSD
0.63
KL/D

1
TPM 115

Mg/Nm3

SO2 1.26
Kg/Day

S-8 Hydrogen
Generator Stack 11.00 - - NA -

S-9 Nitrogen
Generator Stack 11.00 - - NA -

2. The Applicant shall provide Specific Air Pollution control equipments as per the conditions of
EP Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP
guidelines.

3. The  Applicant  shall  obtain  necessary  prior  permission  for  providing  additional  control
equipment  with  necessary  specifications  and  operation  thereof  or  alteration  or
replacement/alteration well before its life come to an end or erection of new pollution control
equipment.

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

SCHEDULE-III
Details of Bank Guarantees:

Sr.
No
.

Consent
(C2E/
C2O

/C2R)

Amt of BG
Imposed

Submission
Period Purpose of BG Compliance

Period
Validity

Date

1 C to E 25 Lakh 15 Days

Towards Compliance
of Consent

Conditions &
Environmental

Clearance Conditions

28/2/2027 31/8/2027

 
 BG Forfeiture History

Srno. Consent
(C2E/C2O/C2R)

Amount of
BG

imposed
Submission

Period
Purpose

of BG
Amount of

BG
Forfeiture

Reason of
BG

Forfeiture
NA

 BG Return details
Srno. Consent (C2E/C2O/C2R) BG imposed Purpose of BG Amount of BG Returned

NA
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SCHEDULE-IV

General Conditions:
1. The Energy source for lighting purpose shall preferably be LED based
2. The PP shall harvest rainwater from roof tops of the buildings and storm water drains to

recharge  the  ground  water  and  utilize  the  same for  different  industrial  applications  within
the plant

3. Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.
b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/

acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of

D.G. Set.
h) The applicant shall comply with the notification of MoEFCC, India on Environment

(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

4. The applicant shall maintain good housekeeping.
5. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed

of  scientifically  so  as  not  to  cause  any  nuisance  /  pollution.  The  applicant  shall  take
necessary  permissions  from  civic  authorities  for  disposal  of  solid  waste.

6. The  applicant  shall  not  change  or  alter  the  quantity,  quality,  the  rate  of  discharge,
temperature  or  the  mode  of  the  effluent/emissions  or  hazardous  wastes  or  control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

7. The industry shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the factory premises.

8. The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control  compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

9. The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

10. The industry  shall  achieve the National  Ambient  Air  Quality  standards  prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.

11. The Board reserves its rights to review plans, specifications or other data relating to plant
setup  for  the  treatment  of  waterworks  for  the  purification  thereof  &  the  system  for  the
disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any  consent
conditions. The Applicant shall obtain prior consent of the Board to take steps to establish
the unit or establish any treatment and disposal system or an extension or addition thereto.
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12. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

13. The PP shall provide personal protection equipment as per norms of Factory Act
14. Industry  should  monitor  effluent  quality,  stack  emissions  and  ambient  air  quality

monthly/quarterly.
15. Whenever due to any accident or other unforeseen act or even, such emissions occur

or is apprehended to occur in excess of standards laid down, such information shall be
forthwith  Reported to  Board,  concerned Police  Station,  office of  Directorate of  Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipments, the production process connected to it shall
be stopped.

16. The applicant shall provide an alternate electric power source sufficient to operate all
pollution  control  facilities  installed  to  maintain  compliance  with  the  terms  and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

17. The  industry  shall  recycle/reprocess/reuse/recover  Hazardous  Waste  as  per  the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled /processed /reused /recovered and only waste which has to be incinerated
shall  go  to  incineration  and  waste  which  can  be  used  for  land  filling  and  cannot  be
recycled/reprocessed etc.  should go for  that  purpose,  in  order  to  reduce load on
incineration and landfill site/environment.

18. An inspection book shall be opened and made available to the Board’s officers during
their visit to the applicant.

19. Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981
and Environmental Protection Act, 1986 and industry specific standard under EP Rules
1986 which are available on MPCB website (www.mpcb.gov.in).

20. Separate  drainage  system  shall  be  provided  for  collection  of  trade  and  sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream  of  the  terminal  manholes.  No  effluent  shall  find  its  way  other  than  in
designed  and  provided  collection  system.

21. Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

22. The industry should not cause any nuisance in surrounding area.
23. The industry shall take adequate measures for control of noise levels from its own

sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m.

24. The industry  shall  create  the  Environmental  Cell  by  appointing  an  Environmental
Engineer, Chemist and Agriculture expert for looking after day to day activities related
to Environment and irrigation field where treated effluent is used for irrigation.

25. The applicant shall  provide ports in the chimney/(s)  and facilities such as ladder,
platform  etc.  for  monitoring  the  air  emissions  and  the  same  shall  be  open  for
inspection to/and for use of the Board’s Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification.
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26. The industry should comply with the Hazardous and Other Wastes (M & TM) Rules,
2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous and Other
Wastes (M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th
June of every year.

27. The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall  be
maintained.

28. The  applicant  shall  bring  minimum 33% of  the  available  open  land  under  green
coverage/  plantation.  The  applicant  shall  submit  a  yearly  statement  by  30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

29. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent  conditions.

30. The  firm  shall  submit  to  this  office,  the  30th  day  of  September  every  year,  the
Environment  Statement  Report  for  the  financial  year  ending  31st  March  in  the
prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection)
(second Amendment) Rules, 1992.

31. The Applicant shall obtain necessary prior permission for providing additional control
equipment  with  necessary  specifications  and  operation  thereof  or  alteration  or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

32. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

33. The  applicant  shall  provide  facility  for  collection  of  environmental  samples  and
samples  of  trade  and  sewage  effluents,  air  emissions  and  hazardous  waste  to  the
Board  staff  at  the  terminal  or  designated  points  and  shall  pay  to  the  Board  for  the
services rendered in this behalf.

This certificate is digitally & electronically signed.
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
Fax: 24023516
Website: http://mpcb.gov.in
Email: cac-cell@mpcb.gov.in

Kalpataru Point, 2nd and
4th floor, Opp. Cine Planet
Cinema, Near Sion Circle,
Sion (E), Mumbai-400022

RED/L.S.I (R22)
No:- Format1.0/CAC/UAN
No.0000134753/CO/2206000679

Date: 15/06/2022

To,
M/s. Godavari Biorefineries Ltd.
Gut No. 159-165,180/1, 180/2, 181/1, 181/2, 187/1,
187/2, 188, 189, 199,158, 167-178, 511, 139/2
Sakarwadi, Tal- Kopergoan, Dist- Ahmednagar Your Service is Our Duty

Sub: Grant of 1st Consent to Operate (Expansion) with amalgamation of
existing Consent to Operate

Ref: 1. Consent to Operate granted vide No. Format 1.0/CAC/UAN No.
0000093199/CO-2006001085 dated 24/6/2020

2. Environmental Clearance granted vide No. F.No. IA-J-11011/154/2019-IA-
II(I) dated 06/8/2021

3. Consent to Establish granted vide No. Format 1.0/CAC/UAN No.
0000102090/CE-2106000706 dated 15/6/2021

4. Consent to Establish granted vide No. Format 1.0/CAC/UAN No.
0000120713/CE-2204000670 dated 12/4/2022

5. Minutes of Consent Appraisal Committee meeting held on 24/5/2022

Your application No.MPCB-CONSENT-0000134753 Dated 22.03.2022
For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule I, II, III & IV
annexed to this order:

1. The consent to operate is granted for a period up to 31/08/2024
2. The capital investment of the project is Rs.202.39 Crs. (As per C.A Certificate

submitted by industry Existing CI is-Rs. 166.45 Crs + Expansion in C.I. – Rs.
35.94 Crs)

3. Consent is valid for the manufacture of:
Sr
No Product Existing

Quantity
Proposed
Quantity Total UOM

Products
1 2-Ethyl-1-Butanol 7 0 7 MT/M
2 2-Ethyl Hexanol 1.3 0 1.3 MT/M
3 Ethyl Acetate 5400 0 5400 MT/M
4 Dilute Ethyl Acetate and Other Ester 0 30 30 MT/M
5 Acetaldehyde 1491.7 508.3 2000 MT/M
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Sr
No Product Existing

Quantity
Proposed
Quantity Total UOM

6 Croto Di-Urea and Croto Resin 45 0 45 MT/M
7 Crotonaldehyde 500 0 500 MT/M
8 1,3 Butylene Glycol 41.66 158.34 200 MT/M
9 Acetic Acid 598.85 0 598.85 MT/M

10 Dilute Acetic Acid 110 0 110 MT/M
11 Acetaldol 0 425 425 MT/M
12 Paraldehyde 60 0 60 MT/M
13 Crotonic Anhydride 8.33 0 8.33 MT/M
14 Crotonitrile 8.33 0 8.33 MT/M
15 Impure 1-3 Butylene Glycol 12.9 19.32 32.22 MT/M
16 Butanol 64.6 53.1 117.7 MT/M
17 2-Ethyl ,1,3 Hexane Diol 33.33 0 33.33 MT/M
18 3-Methoxy Butanol 25 0 25 MT/M
19 Dilute 3 Methoxy Butanol 0 2.7 2.7 MT/M
20 3-Methoxy Butyl Acetate 0 25 25 MT/M
21 3-Methyl 3-Pentene-One (MPO) 333.33 0 333.33 MT/M
22 Sodium Sulphate 242 0 242 MT/M
23 Ketone Mixture /(Perfumery Material Base) 131.67 0 131.67 MT/M
24 Acetaldehyde Oxime 0 20 20 MT/M
25 Ammonium Sulphate 0 15.97 15.97 MT/M
26 Acetaldehyde Diethyl Acetal 0 25 25 MT/M
27 Ethyl Vinyl Ether 0 25 25 MT/M
28 Acetonitrile 0 20 20 MT/M
29 Diethyl Oxalate 0 20 20 MT/M

30
Acetals (534-15-6, 109-87-5, 462-95-3,
871-22-7, 4285-59-0, 13002-09-0, 10602-34-3,
4461-87-4, 7148-78-9, 5870-82-6, 6607-66-5,
3390-12-3, 3658-95-5, 94089-21-1)

0 15 15 MT/M

31

Esters (623-70-1, 623-43-8, 14205-39-1,
7318-00- 5, 24937-93-7, 105-54-4, 123-25-1,
131-11-3, 6284-46-4, 142-92-7, 6259-76-3,
84-66-2 , 108-22- 5, 96-33-3, 105-37-3,
109-60-4, 123-86-4, 93-92-5, 2155-60-4,
1608-72-6, 1516-17-2, 102-76-1, 109- 94-4)

0 20 20 MT/M

32
Other Aldehydes (123-72-8, 97-96-1,
19780-25-7, 14371-10-9, 142-83-6., 101-86-0,
645-62-5, 123- 05-7, 67801-65-4,27939-60-2,
1742-14-9, 530-45- 0, 6728-26-3)

0 20 20 MT/M

33
Other Alcohol (97-95-0, 104-76-7, 111-27-3,
111- 28-4, 6117-91-5, 104-54-1, 78-83-1,
77-99-6, 1883-75-6 , 60-12-8, 98-85-1,
123-51-3, 142583- 61-7)

0 20 20 MT/M
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Sr
No Product Existing

Quantity
Proposed
Quantity Total UOM

34 Ketones (108-29-2, 565-61-7, 78-93-3,
67-64-1, 96-22-0, 98-86-2, 590-90-9) 0 15 15 MT/M

35 Nitriles (107-12-0, 109-74-0, 78-82-0,
110-59-8) 0 20 20 MT/M

36 Ethers (109-53-5, 107-25-5, 111-34-2,
60-29-7) 0 15 15 MT/M

37 Other Salts (532-32-1,7647-14-5, 7783-20-2
& 7757-82-6) 0 9.82 9.82 MT/M

38 Turbine(Captive Power Plant) 0 5.6 5.6 MW
  
4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr
No Description Permitted (in

CMD) Standards to Disposal Path

1. Trade effluent 566.31 As per Schedule-I Recycle 100% to
achieve ZLD

2. Domestic effluent 200 As per Schedule-I On land for gardening
5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr
No.

Stack
No.

Description of stack /
source

Number of
Stack

Standards to be
achieved

1 S-1 Boiler (30 TPH) 1 As per Schedule -II
2 S-2 Boiler-18 TPH ISGEC 1 As per Schedule -II
3 S-3 D. G. Set-1000KVA 1 As per Schedule -II
4 S-4 D. G. Set 1 As per Schedule -II

6. Non-Hazardous Wastes:
Sr
No Type of Waste Quantity UoM Treatment Disposal

1 Bio-Degredable Waste 408 Kg/Day Composting Used as mannure

2 Non-Biodegredable
Waste 272.5 Kg/Day Sale Sale to authorized

party
3 STP Sludge 30.64 Kg/Day Composting Used as mannure

4 Dust 3.0 MT/Day Sale Sale to Brick
Manufacturer

5 Boiler Ash 65 Ton/D Sale Sale to Brick
Manufacturer

6 Insulation & glass wood
waste 0.5 Ton/M Sale

Dispose off to outside
agencies after
detoxification

7 WTP Sludge 300 Kg/Day Landfilling Landfilling
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7. Conditions  under  Hazardous & Other  Wastes  (M & T  M)  Rules  2016 for
treatment and disposal of hazardous waste:

Sr
No Category No./ Type Quantity UoM Treatment Disposal

1 5.1 Used or spent oil 1.2 KL/A Recycle
Sale to
authorised
party

2 35.3 Chemical sludge from
waste water treatment 1.5 MT/Day Landfill CHWTSDF

3 36.1 Any process or
distillation residue 0.192 MT/Day Landfill CHWTSDF

4 1.6 Spent catalyst and
molecular sieves 3.65 MT/A Landfill/

Recycle* CHWTSDF

5 1.4 Organic residues 8.0 CMD Incineration CHWTSDF

6 37.3 Concentration or
evaporation residues 0.3 MT/Day Landfill CHWTSDF

7
35.2 Spent ion exchange
resin containing toxic
metals

1.2 MT/A Incineration CHWTSDF

8 Discarded PPE's 0.5 MT/M Incineration CHWTSDF
  * Sale to Authorized Party having permission under Rule 9 of H&OW Rule
8. Conditions under Batteries (Management & Handling) Rules, 2001:

Sr No Type of Waste Quantity UoM Disposal Path
1 Used Lead Acid Battery 80.00 Nos./Y Sale to Authorized Party

 

Specific Conditions for used Batteries:
i. The applicant shall ensure that used batteries are not disposed of in any manner

other  than by depositing with the authorized dealer/  manufacturer/  registered
recycler/ importer/ re-conditioner or at the designated collection center.

ii. The applicant shall file half-yearly return in Form VIII to the M.P.C. Board.
iii. Bulk  consumers  to  their  user  units  may  auction  used  batteries  to  registered

recyclers only.
9. Conditions under E-Waste Management:

Sr No Type of Waste Quantity UoM Disposal Path
1 E-Waste 1.00 MT/A Sale to Authorized Party

10. The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

11. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

12. This consent is issued with overriding effect on earlier Consent to Operate granted by
the  Board  vide  no.  Format  1.0/CAC/UAN  No.  0000093199/CO-2006001085  dated
24/6/2020
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13. This  Consent is  issued subject  to an order passed or  may be passed by Hon’ble
National Green Tribunal in OA No. 68/2014.

14. The applicant shall comply with the conditions of the Environmental Clearance granted
vide  letter  No.  F.No.  IA-J-11011/154/2019-IA-II(I)  dated  06/8/2021  and  ensure
display/upload of six monthly compliance monitoring report on their official website.

15. Volatile Organic Compounds (VOCs)/ Fugitive emissions shall be controlled at 99.97%
with effective chillers/modern technology,

16. Industry shall maintain record of consumption and purchase of Specially Denatured
Spirit (SDS) through Maharashtra State Excise Department.

17. The applicant shall make an application for renewal of consent 60 days prior to date of
expiry of the consent.

18. This consent is issued as per the minutes of Consent Appraisal Committee meeting
held on 24/5/2022

Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type

1 150000.00 TXN2203003171 23/03/2022 Online Payment
2 75000.00 TXN2206000647 07/06/2022 Online Payment

 Copy to:

 
1. Regional Officer, MPCB, Nashik and Sub-Regional Officer, MPCB, Ahmednagar
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai
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SCHEDULE-I

Terms & conditions for compliance of Water Pollution Control:
1. A] As  per  your  application,  you  have  provided  Effluent  Treatment  Plant  (ETP)  of

designed  capacity  of  600.00  CMD  consisting  of  Primary  (Collection  tank,
Equalization tank, Flash mixer, Primary Clarifier/Primary Settling Tank, Anaerobic
Digester (UASB)), Secondary (Activated sludge process), Tertiary (Pressure sand
filter,  Activated  carbon  filter),  Advanced  treatment  (Reverse  osmosis,  Multi
effective  evaporator)  for  the  treatment  of  566.31  CMD  of  trade  effluent.

B] The Applicant shall  operate the effluent treatment plant (ETP) to treat the trade
effluent  and  recycle  the  entire  treated  effluent  into  the  process  for  various
purposes such as for cooling, process & Scrubbing with metering system so as to
achieve Zero Liquid Discharge. There shall be no discharge on land or outside
factory premises.

2. A] As  per  your  application,  you  have  provided  02  Sewage  Treatment  Plant  of
designed capacity 200 CMD + 50 CMD for the treatment of 200 CMD of sewage.

B] The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

 

Sr.No Parameters Standards (mg/l)
1 Suspended Solids Not to exceed 50 mg/l
2 BOD 3 days 27oC Not to exceed 30 mg/l
3 COD Not to exceed 100 mg/l

C] The treated sewage shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise
after  confirming above standards.  In  no  case,  sewage shall  find its  way outside
factory premises.

3. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification there of & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.
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5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Sr. No. Purpose for water consumed Water consumption quantity
(CMD)

1. Industrial Cooling, spraying in mine pits
or boiler feed 2083.61

2. Domestic purpose 215.00

3. Processing whereby water gets polluted
& pollutants are easily biodegradable 251.34

4.
Processing whereby water gets polluted
& pollutants are not easily
biodegradable and are toxic

0.00

5. Gardening 0

6. The  Applicant  shall  provide  Specific  Water  Pollution  control  system  as  per  the
conditions  of  EP  Act,  1986  and  rule  made  there  under  from  time  to  time/
Environmental Clearance/ CREP guidelines.
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have provided the Air pollution control (APC) system and erected following
stack (s) to observe the following fuel pattern:

Stack
No. Source

APC System
provided/pro

posed

Stack
Height(in

mtr)
Type of Fuel

Sulphur
Content(in

%)
Pollutant Standard

S-1 Boiler ESP 52.00 Coal/Biomass
5675 Kg/Hr 0.5

TPM 115
Mg/Nm3

SO2 1362
Kg/Day

S-2 Boiler-18 TPH
ISGEC ESP 30.00 Coal/Biomass

3405 Kg/Hr 0.5
TPM 115

Mg/Nm3

SO2 817.2
Kg/Day

S-3 D. G.
Set-1000KVA

Acoustic
Enclosure 9.00 HSD 150 Ltr/Hr 1

TPM 115
Mg/Nm3

SO2 72
Kg/Day

S-4 D. G. Set 590
KVA

Acoustic
Enclosure 6.00 HSD 65 Ltr/Hr 1

TPM 115
Mg/Nm3

SO2 31.20
Kg/Day

2. The  Applicant  shall  provide  Specific  Air  Pollution  control  equipments  as  per  the  conditions  of  EP  Act,
1986 and rule made there under from time to time/ Environmental Clearance / CREP guidelines.

3. The Applicant shall obtain necessary prior permission for providing additional control equipment with
necessary specifications and operation thereof or alteration or replacement/alteration well before its life
come to an end or erection of new pollution control equipment.

4. The  Board  reserves  its  rights  to  vary  all  or  any  of  the  condition  in  the  consent,  if  due  to  any
technological improvement or otherwise such variation (including the change of any control equipment,
other in whole or in part is necessary).

5. Industry  shall  ensure  connectivity  of  continuous  online  monitoring  system of  stack  emissions  for
measurement of flue gas discharge and the pollutant concentration to CPCB & MPCB server.

SCHEDULE-III
Details of Bank Guarantees:

Sr.
No
.

Consent
(C2E/
C2O

/C2R)

Amt of BG
Imposed

Submission
Period Purpose of BG Compliance

Period
Validity

Date

1 C to O 10 Lakh Existing
Zero discharge to be

achieved by
MEE/Incineration

31/8/2024 28/2/2025

2 C to O 5 Lakh Existing
Towards O&M of
Pollution Control

System
31/8/2024 28/2/2025

3 C to O 10 Lakh Existing Towards compliance
of Consent Conditions 31/8/2024 28/2/2025

 **Existing BG obtained for above purpose if any, may be extended for period of
validity as above.
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 BG Forfeiture History

Srno. Consent
(C2E/C2O/C2R)

Amount
of BG

imposed
Submission

Period
Purpose

of BG
Amount of

BG
Forfeiture

Reason of
BG

Forfeiture
NA

 BG Return details

Srno. Consent (C2E/C2O/C2R) BG imposed Purpose of
BG

Amount of BG
Returned

NA

SCHEDULE-IV
General Conditions:

1. Consumers or bulk consumers of electrical and electronic equipment listed in Schedule
I shall ensure that e-waste generated by them is channelised through collection centre
or dealer of authorised producer or dismantler or recycler or through the designated
take back service provider of the producer to authorised dismantler or recycler

2. Bulk  consumers  of  electrical  and  electronic  equipment  listed  in  Schedule  I  shall
maintain records of e-waste generated by them in Form-2 and make such records
available for scrutiny by the concerned State Pollution Control Board

3. Consumers or bulk consumers of electrical and electronic equipment listed in Schedule
I shall ensure that such end-of-life electrical and electronic equipment are not admixed
with e-waste containing radioactive material as covered under the provisions of the
Atomic Energy Act, 1962 (33 of 1962) and rules made there under;

4. Bulk  consumers  of  electrical  and  electronic  equipment  listed  in  Schedule  I  shall  file
annual returns in Form-3, to the concerned State Pollution Control Board on or before
the 30th day of June following the financial year to which that return relates. In case of
the  bulk  consumer  with  multiple  offices  in  a  State,  one  annual  return  combining
information from all  the offices shall  be filed to the concerned State Pollution Control
Board  on  or  before  the  30th  day  of  June  following  the  financial  year  to  which  that
return  relates.

5. Specific  Conditions  for  storage,  Handling  and  Disposal  of  Waste  from  Electrical  &
Electronic  equipment  (WEEE):
1. Collection of WEEE - The applicant must provide appropriate and dedicated

vehicles duly identified as per the norms for transportation of Hazardous Waste.
The applicant shall obtain all the required permits for transportation of WEEE
from competent authority. The applicant shall ensure the safe transport of the
WEEE without any spillage during transportation.
Storage for  disassembled parts:  The  applicant  must  provide  appropriate
storage for disassembled spare parts from WEEE. Some spare parts (e.g. motors
and  compressors)  will  contain  oil  and/or  other  fluids.  Such  part  must  be
appropriately segregated and stored in containers that are secured such that oil
and other  fluids cannot  escape from them. These containers  must  be stored on
an area with an area with an impermeable surface and a sealed drainage system.
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2. Storage for  other components and residues:Other  components  and residues
arising from the treatment of WEEE will need to be contained following their removal
for disposal or recovery. Where they contain hazardous substances they should be
stored  on  impermeable  surface  and  in  appropriate  containers  or  bays  with
weatherproof covering. Containers should be clearly labelled to identify their contents
and  must  be  secured  so  that  liquids,  including  rain  water  cannot  enter  them.
Components should be segregated having regard to their eventual destinations and
the compatibility of the component types. All batteries should be handled and stored
having regard to the potential fire risk associated with team.

3. Balances :  WEEE Guidelines  also  requires  that  sites  for  handling of  WEEE have
“balances to measure the weight of the segregated waste’. The objective is to ensure
that  a  record  of  weights  can  be  maintained  of  WEEE  entering  a  facility  and
components and materials leaving each site (together with their destinations). The
nature of the weighing equipment should be appropriate for the type and quantity of
WEEE being processed.

4. Plastic, which cannot be recycled and is hazardous in nature, is recommended to be
land filled in nearby CHWTSDF.

5. Ferrous and nonferrous metal recycling facilities fall under the purview of existing
environmental regulations for air, water, noise, land and soil pollution and generation
of hazardous waste and the same should be followed.

6. CFCS should be either reused or incinerated in common hazardous waste Incineration
facilities at CHWTSDF.

7. Waste  Oil  should  be  either  reused  or  incinerated  in  common  hazardous  waste
incineration facilities.

8. PCB's  containing  capacitors  shall  be  incinerated  in  common  hazardous  waste
incineration facilities at CHWTSDF.

9. Mercury recovery and lead recycling facilities from batteries fall under the Hazardous
& Other Wastes (M & TM) Rules, 2016.

10. Existing environmental regulations for air; water; noise, land and soil pollution and
generation of hazardous waste and the same should be followed. In case Mercury or
lead recovery is very low, they can be temporarily stored at e-waste recycling facility
and later disposed in TSDF.

11. The industry shall maintain records of the e-waste purchased, processed in Form-2
and  shall  file  annual  returns  of  its  activities  of  previous  year  in  Form-3  as  per  Rules
11(9) & 13(3)(vii) of the E-Waste(M) Rules, 2016; on or before 30th day of June of
every year.

6. The Energy source for lighting purpose shall preferably be LED based
7. The PP shall harvest rainwater from roof tops of the buildings and storm water drains to

recharge  the  ground  water  and  utilize  the  same for  different  industrial  applications  within
the plant

8. Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.
b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/

acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of  insertion  loss  will  be  done  at  different  points  at  0.5  meters  from  acoustic
enclosure/room  and  then  average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.
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 d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of

D.G. Set.
h) The  applicant  shall  comply  with  the  notification  of  MoEFCC,  India  on  Environment

(Protection)  second  Amendment  Rules  vide  GSR  371(E)  dated  17.05.2002  and  its
amendments regarding noise limit for generator sets run with diesel.

9. The applicant shall maintain good housekeeping.
10. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed

of  scientifically  so  as  not  to  cause  any  nuisance  /  pollution.  The  applicant  shall  take
necessary  permissions  from  civic  authorities  for  disposal  of  solid  waste.

11. The  applicant  shall  not  change  or  alter  the  quantity,  quality,  the  rate  of  discharge,
temperature  or  the  mode  of  the  effluent/emissions  or  hazardous  wastes  or  control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

12. The industry shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the factory premises.

13. The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control  compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

14. The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

15. The industry  shall  achieve the National  Ambient  Air  Quality  standards  prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.

16. The Board reserves its rights to review plans, specifications or other data relating to plant
setup  for  the  treatment  of  waterworks  for  the  purification  thereof  &  the  system  for  the
disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any  consent
conditions. The Applicant shall obtain prior consent of the Board to take steps to establish
the unit or establish any treatment and disposal system or an extension or addition thereto.

17. The industry shall ensure replacement of pollution control system or its parts after expiry of
its  expected life  as  defined by  manufacturer  so  as  to  ensure  the  compliance of  standards
and safety of the operation thereof.

18. The PP shall provide personal protection equipment as per norms of Factory Act
19. Industry  should  monitor  effluent  quality,  stack  emissions  and  ambient  air  quality

monthly/quarterly.
20. Whenever due to any accident or other unforeseen act or even, such emissions occur or is

apprehended to occur in excess of standards laid down, such information shall be forthwith
Reported  to  Board,  concerned  Police  Station,  office  of  Directorate  of  Health  Services,
Department of Explosives, Inspectorate of Factories and Local Body. In case of failure of
pollution control equipments, the production process connected to it shall be stopped.

21. The  applicant  shall  provide  an  alternate  electric  power  source  sufficient  to  operate  all
pollution control facilities installed to maintain compliance with the terms and conditions of
the  consent.  In  the  absence,  the  applicant  shall  stop,  reduce  or  otherwise,  control
production to abide by terms and conditions of this consent.
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22. The  industry  shall  recycle/reprocess/reuse/recover  Hazardous  Waste  as  per  the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled /processed /reused /recovered and only waste which has to be incinerated
shall  go  to  incineration  and  waste  which  can  be  used  for  land  filling  and  cannot  be
recycled/reprocessed etc.  should go for  that  purpose,  in  order  to  reduce load on
incineration and landfill site/environment.

23. An inspection book shall be opened and made available to the Board’s officers during
their visit to the applicant.

24. Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981
and Environmental Protection Act, 1986 and industry specific standard under EP Rules
1986 which are available on MPCB website (www.mpcb.gov.in).

25. Separate  drainage  system  shall  be  provided  for  collection  of  trade  and  sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream  of  the  terminal  manholes.  No  effluent  shall  find  its  way  other  than  in
designed  and  provided  collection  system.

26. Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

27. The industry should not cause any nuisance in surrounding area.
28. The industry shall take adequate measures for control of noise levels from its own

sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m.

29. The industry  shall  create  the  Environmental  Cell  by  appointing  an  Environmental
Engineer, Chemist and Agriculture expert for looking after day to day activities related
to Environment and irrigation field where treated effluent is used for irrigation.

30. The applicant shall  provide ports in the chimney/(s)  and facilities such as ladder,
platform  etc.  for  monitoring  the  air  emissions  and  the  same  shall  be  open  for
inspection to/and for use of the Board’s Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification.

31. The industry should comply with the Hazardous and Other Wastes (M & TM) Rules,
2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous and Other
Wastes (M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th
June of every year.

32. The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall  be
maintained.

33. The  applicant  shall  bring  minimum 33% of  the  available  open  land  under  green
coverage/  plantation.  The  applicant  shall  submit  a  yearly  statement  by  30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

34. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent  conditions.
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35. The  firm  shall  submit  to  this  office,  the  30th  day  of  September  every  year,  the
Environment  Statement  Report  for  the  financial  year  ending  31st  March  in  the
prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection)
(second Amendment) Rules, 1992.

36. The Applicant shall obtain necessary prior permission for providing additional control
equipment  with  necessary  specifications  and  operation  thereof  or  alteration  or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

37. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

38. The  applicant  shall  provide  facility  for  collection  of  environmental  samples  and
samples  of  trade  and  sewage  effluents,  air  emissions  and  hazardous  waste  to  the
Board  staff  at  the  terminal  or  designated  points  and  shall  pay  to  the  Board  for  the
services rendered in this behalf.

This certificate is digitally & electronically signed.
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
Fax: 24023516
Website: http://mpcb.gov.in
Email: cac-cell@mpcb.gov.in

Kalpataru Point, 2nd and
4th floor, Opp. Cine Planet
Cinema, Near Sion Circle,
Sion (E), Mumbai-400022

RED/L.S.I (R22)
No:- Format1.0/CAC/UAN No.MPCB-
CONSENT-0000143896/CO/2211001368

Date: 17/11/2022

To,
M/s. Godavari Biorefineries Ltd.
Gut No. 159-165,180/1, 180/2, 181/1, 181/2, 187/1,
187/2, 188, 189, 199,158, 167-178, 511, 139/2
Sakarwadi, Tal- Kopergoan, Dist- Ahmednagar Your Service is Our Duty

Sub: Grant of 2nd Consent to Operate (Expansion) with amalgamation of
existing Consent to Operate under Red category

Ref: 1. Consent to Operate granted vide No. Format 1.0/CAC/UAN No.
0000134753/CO-2206000679 dated 15/6/2022

2. Environmental Clearance granted vide No. F.No. IA-J-11011/154/2019-IA-
II(I) dated 06/8/2021

3. Consent to Establish granted vide No. Format 1.0/CAC/UAN No.
0000102090/CE-2106000706 dated 15/6/2021

4. Consent to Establish granted vide No. Format 1.0/CAC/UAN No.
0000120713/CE-2204000670 dated 12/4/2022

5. Minutes of Consent Appraisal Committee meeting held on 03/11/2022

Your application No.MPCB-CONSENT-0000143896 Dated 16.07.2022
For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule I, II, III & IV
annexed to this order:

1. The consent to operate is granted for a period up to 31/08/2024
2. The capital investment of the project is Rs.208.89 Crs. (As per C.A Certificate

submitted by industry Existing CI is-Rs. 202.39 Crs + Expansion in C.I. – Rs.
6.50 Crs)

3. Consent is valid for the manufacture of:
Sr
No Product Existing

Quantity
Proposed
Quantity Total UOM

Products
1 2-Ethyl-1-Butanol 7 0 7 MT/M
2 2-Ethyl Hexanol 1.3 0 1.3 MT/M
3 Ethyl Acetate 5400 0 5400 MT/M
4 Dilute Ethyl Acetate and Other Ester 30 0 30 MT/M
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Sr
No Product Existing

Quantity
Proposed
Quantity Total UOM

5 Acetaldehyde 2000 0 2000 MT/M
6 Croto Di-Urea and Croto Resin 45 0 45 MT/M
7 Crotonaldehyde 500 0 500 MT/M
8 1,3 Butylene Glycol 200 0 200 MT/M
9 Acetic Acid 598.85 0 598.85 MT/M

10 Dilute Acetic Acid 110 0 110 MT/M
11 Acetaldol 425 0 425 MT/M
12 Paraldehyde 60 0 60 MT/M
13 Crotonic Anhydride 8.33 0 8.33 MT/M
14 Crotonitrile 8.33 0 8.33 MT/M
15 Impure 1-3 Butylene Glycol 32.22 0 32.22 MT/M
16 Butanol 117.7 0 117.7 MT/M
17 2-Ethyl ,1,3 Hexane Diol 33.33 0 33.33 MT/M
18 3-Methoxy Butanol 25 0 25 MT/M
19 Dilute 3 Methoxy Butanol 27 0 2.7 MT/M
20 3-Methoxy Butyl Acetate 25 0 25 MT/M
21 3-Methyl 3-Pentene-One (MPO) 333.33 166.67 500 MT/M
22 Sodium Sulphate 242 3 245 MT/M
23 Ketone Mixture /(Perfumery Material Base) 131.67 65.83 197.5 MT/M
24 Acetaldehyde Oxime 20 0 20 MT/M
25 Ammonium Sulphate 15.97 0 15.97 MT/M
26 Acetaldehyde Diethyl Acetal 25 0 25 MT/M
27 Ethyl Vinyl Ether 25 0 25 MT/M
28 Acetonitrile 20 0 20 MT/M
29 Diethyl Oxalate 20 0 20 MT/M

30

Acetals (534-15-6, 109-87-5, 462-95-3,
871-22-7, 4285-59-0, 13002-09-0,
10602-34-3, 4461-87-4, 7148-78-9,
5870-82-6, 6607-66-5, 3390-12-3,
3658-95-5, 94089-21-1)

15 0 15 MT/M

31

Esters (623-70-1, 623-43-8, 14205-39-1,
7318-00- 5, 24937-93-7, 105-54-4,
123-25-1, 131-11-3, 6284-46-4, 142-92-7,
6259-76-3, 84-66-2 , 108-22- 5, 96-33-3,
105-37-3, 109-60-4, 123-86-4, 93-92-5,
2155-60-4, 1608-72-6, 1516-17-2,
102-76-1, 109- 94-4)

20 0 20 MT/M

32

Other Aldehydes (123-72-8, 97-96-1,
19780-25-7, 14371-10-9, 142-83-6.,
101-86-0, 645-62-5, 123- 05-7,
67801-65-4,27939-60-2, 1742-14-9,
530-45- 0, 6728-26-3)

20 0 20 MT/M

176
779



M/s- Godavari Biorefineries Ltd/CO/UAN No.MPCB-CONSENT-0000143896 (17-11-2022 01:22:57 pm)
/QMS.PO6_F02/00 Page 3 of 13

Sr
No Product Existing

Quantity
Proposed
Quantity Total UOM

33
Other Alcohol (97-95-0, 104-76-7, 111-27-3,
111- 28-4, 6117-91-5, 104-54-1, 78-83-1,
77-99-6, 1883-75-6 , 60-12-8, 98-85-1,
123-51-3, 142583- 61-7)

20 0 20 MT/M

34 Ketones (108-29-2, 565-61-7, 78-93-3,
67-64-1, 96-22-0, 98-86-2, 590-90-9) 15 0 15 MT/M

35 Nitriles (107-12-0, 109-74-0, 78-82-0,
110-59-8) 20 0 20 MT/M

36 Ethers (109-53-5, 107-25-5, 111-34-2,
60-29-7) 15 0 15 MT/M

37 Other Salts (532-32-1,7647-14-5, 7783-20-2
& 7757-82-6) 9.82 0 9.82 MT/M

38 Absolute Alcohol 0 2000 2000 MT/M
39 Turbine(Captive Power Plant) 5.6 0 5.6 MW

  
4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr
No Description Permitted (in

CMD) Standards to Disposal Path

1. Trade effluent 590.3 As per Schedule-I Recycle 100% to
achieve ZLD

2. Domestic effluent 200 As per Schedule-I On land for gardening
5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr
No.

Stack
No.

Description of stack /
source

Number of
Stack

Standards to be
achieved

1 S-1 Boiler (30 TPH) 1 As per Schedule -II
2 S-2 Boiler-18 TPH ISGEC 1 As per Schedule -II
3 S-3 D. G. Set-1000KVA 1 As per Schedule -II
4 S-4 D. G. Set-590 KVA 1 As per Schedule -II

6. Non-Hazardous Wastes:
Sr
No Type of Waste Quantity UoM Treatment Disposal

1 Bio-Degredable Waste 408 Kg/Day Composting Used as mannure

2 Non-Biodegredable
Waste 272.5 Kg/Day Sale Sale to authorized

party
3 STP Sludge 30.64 Kg/Day Composting Used as mannure

4 Dust 3.0 MT/Day Sale Sale to Brick
Manufacturer

5 Boiler Ash 65 Ton/D Sale Sale to Brick
Manufacturer
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Sr
No Type of Waste Quantity UoM Treatment Disposal

6 Insulation & glass
wood waste 0.5 Ton/M Sale

Dispose off to outside
agencies after
detoxification

7 WTP Sludge 300 Kg/Day Landfilling Landfilling
7. Conditions  under  Hazardous & Other  Wastes  (M & T  M)  Rules  2016 for

treatment and disposal of hazardous waste:
Sr
No Category No./ Type Quantity UoM Treatment Disposal

1 5.1 Used or spent oil 1.2 KL/A Recycle
Sale to
authorised
party

2 35.3 Chemical sludge from
waste water treatment 1.5 MT/Day Landfill CHWTSDF

3 36.1 Any process or
distillation residue 0.192 MT/Day Landfill CHWTSDF

4 1.6 Spent catalyst and
molecular sieves 3.65 MT/A Landfill/

Recycle* CHWTSDF

5 1.4 Organic residues 8.0 CMD Incineration CHWTSDF

6 37.3 Concentration or
evaporation residues 0.3 MT/Day Landfill CHWTSDF

7
35.2 Spent ion exchange
resin containing toxic
metals

1.2 MT/A Incineration CHWTSDF

8 28.3 Spent carbon 31 MT/A Incineration CHWTSDF
  * Sale to Authorized Party having permission under Rule 9 of H&OW Rule
8. Conditions under Batteries (Management & Handling) Rules, 2001:

Sr No Type of Waste Quantity UoM Disposal Path
1 Used Lead Acid Battery 80.00 Nos./Y Sale to Authorized Party

 

Specific Conditions for used Batteries:
i. The applicant shall ensure that used batteries are not disposed of in any manner

other  than by depositing with the authorized dealer/  manufacturer/  registered
recycler/ importer/ re-conditioner or at the designated collection center.

ii. The applicant shall file half-yearly return in Form VIII to the M.P.C. Board.
iii. Bulk  consumers  to  their  user  units  may  auction  used  batteries  to  registered

recyclers only.
9. Conditions under E-Waste Management:

Sr No Type of Waste Quantity UoM Disposal Path
1 E-Waste 1.00 MT/A Sale to Authorized Party

10. The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.
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11. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

12. This consent is issued with overriding effect on earlier Consent to Operate granted by
the  Board  vide  no.  Format  1.0/CAC/UAN  No.  0000134753/CO-2206000679  dated
15/6/2022

13. This  Consent is  issued subject  to an order passed or  may be passed by Hon’ble
National Green Tribunal in OA No. 68/2014.

14. The applicant shall comply with the conditions of the Environmental Clearance granted
vide  letter  No.  F.No.  IA-J-11011/154/2019-IA-II(I)  dated  06/8/2021  and  ensure
display/upload of six monthly compliance monitoring report on their official website.

15. Volatile Organic Compounds (VOCs)/ Fugitive emissions shall be controlled at 99.97%
with effective chillers/modern technology,

16. Industry shall maintain record of consumption and purchase of Specially Denatured
Spirit (SDS) through Maharashtra State Excise Department.

17. The applicant shall make an application for renewal of consent 60 days prior to date of
expiry of the consent.

18. This consent is issued as per the minutes of Consent Appraisal Committee meeting
held on 03/11/2022

. This  consent  is  issued  as  per  communication  letter  dated  03/11/2022  which  is
approved by competent authority of the board.

Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type

1 50000.00 TXN2207002160 20/07/2022 Online Payment
 Copy to:

 
1. Regional Officer, MPCB, Nashik and Sub-Regional Officer, MPCB, Ahmednagar
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai
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SCHEDULE-I

Terms & conditions for compliance of Water Pollution Control:
1. A] As  per  your  application,  you  have  provided  Effluent  Treatment  Plant  (ETP)  of

designed  capacity  of  600.00  CMD  consisting  of  Primary  (Collection  tank,
Equalization tank, Flash mixer, Primary Clarifier/Primary Settling Tank, Anaerobic
Digester (UASB)), Secondary (Activated sludge process), Tertiary (Pressure sand
filter,  Activated  carbon  filter),  Advanced  treatment  (Reverse  osmosis,  Multi
effective  evaporator)  for  the  treatment  of  590.3  CMD  of  trade  effluent.

B] The Applicant shall  operate the effluent treatment plant (ETP) to treat the trade
effluent  and  recycle  the  entire  treated  effluent  into  the  process  for  various
purposes such as for cooling, process & Scrubbing with metering system so as to
achieve Zero Liquid Discharge. There shall be no discharge on land or outside
factory premises.

2. A] As  per  your  application,  you  have  provided  02  Sewage  Treatment  Plant  of
designed capacity 200 CMD + 50 CMD for the treatment of 200 CMD of sewage.

B] The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

 

Sr.No Parameters Standards (mg/l)
1 Suspended Solids Not to exceed 50 mg/l
2 BOD 3 days 27oC Not to exceed 30 mg/l
3 COD Not to exceed 100 mg/l

C] The treated sewage shall be used on land for gardening within premise after
confirming above standards. In no case, sewage shall find its way outside factory
premises.

3. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification there of & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Sr. No. Purpose for water consumed Water consumption quantity
(CMD)

1. Industrial Cooling, spraying in mine pits
or boiler feed 2215.10

2. Domestic purpose 215.00

3. Processing whereby water gets polluted
& pollutants are easily biodegradable 253.50
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Sr. No. Purpose for water consumed Water consumption quantity
(CMD)

4.
Processing whereby water gets polluted
& pollutants are not easily
biodegradable and are toxic

0.00

5. Gardening 0

6. The  Applicant  shall  provide  Specific  Water  Pollution  control  system  as  per  the
conditions  of  EP  Act,  1986  and  rule  made  there  under  from  time  to  time/
Environmental Clearance/ CREP guidelines.
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have provided the Air pollution control (APC) system and erected following
stack (s) to observe the following fuel pattern:

Stack
No. Source

APC System
provided/pro

posed

Stack
Height(in

mtr)
Type of Fuel

Sulphur
Content(in

%)
Pollutant Standard

S-1 Boiler ESP 52.00 Coal/Biomass
5675 Kg/Hr 0.5

TPM 115
Mg/Nm3

SO2 1362
Kg/Day

S-2 Boiler-18 TPH
ISGEC ESP 30.00 Coal/Biomass

3405 Kg/Hr 0.5
TPM 115

Mg/Nm3

SO2 817.2
Kg/Day

S-3 D. G.
Set-1000KVA

Acoustic
Enclosure 9.00 HSD 150 Ltr/Hr 1

TPM 115
Mg/Nm3

SO2 72
Kg/Day

S-4 D. G. Set 590
KVA

Acoustic
Enclosure 6.00 HSD 65 Ltr/Hr 1

TPM 115
Mg/Nm3

SO2 31.20
Kg/Day

2. The  Applicant  shall  provide  Specific  Air  Pollution  control  equipments  as  per  the  conditions  of  EP  Act,
1986 and rule made there under from time to time/ Environmental Clearance / CREP guidelines.

3. The Applicant shall obtain necessary prior permission for providing additional control equipment with
necessary specifications and operation thereof or alteration or replacement/alteration well before its life
come to an end or erection of new pollution control equipment.

4. The  Board  reserves  its  rights  to  vary  all  or  any  of  the  condition  in  the  consent,  if  due  to  any
technological improvement or otherwise such variation (including the change of any control equipment,
other in whole or in part is necessary).

SCHEDULE-III
Details of Bank Guarantees:

Sr.
No
.

Consent
(C2E/
C2O

/C2R)

Amt of BG
Imposed

Submission
Period Purpose of BG Compliance

Period
Validity

Date

1 C to O 10 Lakh Existing
Zero discharge to be

achieved by
MEE/Incineration

31/8/2024 28/2/2025

2 C to O 5 Lakh Existing
Towards O&M of
Pollution Control

System
31/8/2024 28/2/2025

3 C to O 10 Lakh Existing Towards compliance
of Consent Conditions 31/8/2024 28/2/2025

 **Existing BG obtained for above purpose if any, may be extended for period of
validity as above.
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 BG Forfeiture History

Srno. Consent
(C2E/C2O/C2R)

Amount
of BG

imposed
Submission

Period
Purpose

of BG
Amount of

BG
Forfeiture

Reason of
BG

Forfeiture
NA

 BG Return details

Srno. Consent (C2E/C2O/C2R) BG imposed Purpose of
BG

Amount of BG
Returned

NA

SCHEDULE-IV
General Conditions:

1. Consumers or bulk consumers of electrical and electronic equipment listed in Schedule
I shall ensure that e-waste generated by them is channelised through collection centre
or dealer of authorised producer or dismantler or recycler or through the designated
take back service provider of the producer to authorised dismantler or recycler

2. Bulk  consumers  of  electrical  and  electronic  equipment  listed  in  Schedule  I  shall
maintain records of e-waste generated by them in Form-2 and make such records
available for scrutiny by the concerned State Pollution Control Board

3. Consumers or bulk consumers of electrical and electronic equipment listed in Schedule
I shall ensure that such end-of-life electrical and electronic equipment are not admixed
with e-waste containing radioactive material as covered under the provisions of the
Atomic Energy Act, 1962 (33 of 1962) and rules made there under;

4. Bulk  consumers  of  electrical  and  electronic  equipment  listed  in  Schedule  I  shall  file
annual returns in Form-3, to the concerned State Pollution Control Board on or before
the 30th day of June following the financial year to which that return relates. In case of
the  bulk  consumer  with  multiple  offices  in  a  State,  one  annual  return  combining
information from all  the offices shall  be filed to the concerned State Pollution Control
Board  on  or  before  the  30th  day  of  June  following  the  financial  year  to  which  that
return  relates.

5. Specific  Conditions  for  storage,  Handling  and  Disposal  of  Waste  from  Electrical  &
Electronic  equipment  (WEEE):
1. Collection of WEEE - The applicant must provide appropriate and dedicated

vehicles duly identified as per the norms for transportation of Hazardous Waste.
The applicant shall obtain all the required permits for transportation of WEEE
from competent authority. The applicant shall ensure the safe transport of the
WEEE without any spillage during transportation.
Storage for  disassembled parts:  The  applicant  must  provide  appropriate
storage for disassembled spare parts from WEEE. Some spare parts (e.g. motors
and  compressors)  will  contain  oil  and/or  other  fluids.  Such  part  must  be
appropriately segregated and stored in containers that are secured such that oil
and other  fluids cannot  escape from them. These containers  must  be stored on
an area with an area with an impermeable surface and a sealed drainage system.
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2. Storage for  other components and residues:Other  components  and residues
arising from the treatment of WEEE will need to be contained following their removal
for disposal or recovery. Where they contain hazardous substances they should be
stored  on  impermeable  surface  and  in  appropriate  containers  or  bays  with
weatherproof covering. Containers should be clearly labelled to identify their contents
and  must  be  secured  so  that  liquids,  including  rain  water  cannot  enter  them.
Components should be segregated having regard to their eventual destinations and
the compatibility of the component types. All batteries should be handled and stored
having regard to the potential fire risk associated with team.

3. Balances :  WEEE Guidelines  also  requires  that  sites  for  handling of  WEEE have
“balances to measure the weight of the segregated waste’. The objective is to ensure
that  a  record  of  weights  can  be  maintained  of  WEEE  entering  a  facility  and
components and materials leaving each site (together with their destinations). The
nature of the weighing equipment should be appropriate for the type and quantity of
WEEE being processed.

4. Plastic, which cannot be recycled and is hazardous in nature, is recommended to be
land filled in nearby CHWTSDF.

5. Ferrous and nonferrous metal recycling facilities fall under the purview of existing
environmental regulations for air, water, noise, land and soil pollution and generation
of hazardous waste and the same should be followed.

6. CFCS should be either reused or incinerated in common hazardous waste Incineration
facilities at CHWTSDF.

7. Waste  Oil  should  be  either  reused  or  incinerated  in  common  hazardous  waste
incineration facilities.

8. PCB's  containing  capacitors  shall  be  incinerated  in  common  hazardous  waste
incineration facilities at CHWTSDF.

9. Mercury recovery and lead recycling facilities from batteries fall under the Hazardous
& Other Wastes (M & TM) Rules, 2016.

10. Existing environmental regulations for air; water; noise, land and soil pollution and
generation of hazardous waste and the same should be followed. In case Mercury or
lead recovery is very low, they can be temporarily stored at e-waste recycling facility
and later disposed in TSDF.

11. The industry shall maintain records of the e-waste purchased, processed in Form-2
and  shall  file  annual  returns  of  its  activities  of  previous  year  in  Form-3  as  per  Rules
11(9) & 13(3)(vii) of the E-Waste(M) Rules, 2016; on or before 30th day of June of
every year.

6. The Energy source for lighting purpose shall preferably be LED based
7. The PP shall harvest rainwater from roof tops of the buildings and storm water drains to

recharge  the  ground  water  and  utilize  the  same for  different  industrial  applications  within
the plant

8. Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.
b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/

acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of  insertion  loss  will  be  done  at  different  points  at  0.5  meters  from  acoustic
enclosure/room  and  then  average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.
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 d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of

D.G. Set.
h) The  applicant  shall  comply  with  the  notification  of  MoEFCC,  India  on  Environment

(Protection)  second  Amendment  Rules  vide  GSR  371(E)  dated  17.05.2002  and  its
amendments regarding noise limit for generator sets run with diesel.

9. The applicant shall maintain good housekeeping.
10. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed

of  scientifically  so  as  not  to  cause  any  nuisance  /  pollution.  The  applicant  shall  take
necessary  permissions  from  civic  authorities  for  disposal  of  solid  waste.

11. The  applicant  shall  not  change  or  alter  the  quantity,  quality,  the  rate  of  discharge,
temperature  or  the  mode  of  the  effluent/emissions  or  hazardous  wastes  or  control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

12. The industry shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the factory premises.

13. The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control  compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

14. The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

15. The industry  shall  achieve the National  Ambient  Air  Quality  standards  prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.

16. The Board reserves its rights to review plans, specifications or other data relating to plant
setup  for  the  treatment  of  waterworks  for  the  purification  thereof  &  the  system  for  the
disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any  consent
conditions. The Applicant shall obtain prior consent of the Board to take steps to establish
the unit or establish any treatment and disposal system or an extension or addition thereto.

17. The industry shall ensure replacement of pollution control system or its parts after expiry of
its  expected life  as  defined by  manufacturer  so  as  to  ensure  the  compliance of  standards
and safety of the operation thereof.

18. The PP shall provide personal protection equipment as per norms of Factory Act
19. Industry  should  monitor  effluent  quality,  stack  emissions  and  ambient  air  quality

monthly/quarterly.
20. Whenever due to any accident or other unforeseen act or even, such emissions occur or is

apprehended to occur in excess of standards laid down, such information shall be forthwith
Reported  to  Board,  concerned  Police  Station,  office  of  Directorate  of  Health  Services,
Department of Explosives, Inspectorate of Factories and Local Body. In case of failure of
pollution control equipments, the production process connected to it shall be stopped.

21. The  applicant  shall  provide  an  alternate  electric  power  source  sufficient  to  operate  all
pollution control facilities installed to maintain compliance with the terms and conditions of
the  consent.  In  the  absence,  the  applicant  shall  stop,  reduce  or  otherwise,  control
production to abide by terms and conditions of this consent.
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22. The  industry  shall  recycle/reprocess/reuse/recover  Hazardous  Waste  as  per  the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled /processed /reused /recovered and only waste which has to be incinerated
shall  go  to  incineration  and  waste  which  can  be  used  for  land  filling  and  cannot  be
recycled/reprocessed etc.  should go for  that  purpose,  in  order  to  reduce load on
incineration and landfill site/environment.

23. An inspection book shall be opened and made available to the Board’s officers during
their visit to the applicant.

24. Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981
and Environmental Protection Act, 1986 and industry specific standard under EP Rules
1986 which are available on MPCB website (www.mpcb.gov.in).

25. Separate  drainage  system  shall  be  provided  for  collection  of  trade  and  sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream  of  the  terminal  manholes.  No  effluent  shall  find  its  way  other  than  in
designed  and  provided  collection  system.

26. Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

27. The industry should not cause any nuisance in surrounding area.
28. The industry shall take adequate measures for control of noise levels from its own

sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m.

29. The industry  shall  create  the  Environmental  Cell  by  appointing  an  Environmental
Engineer, Chemist and Agriculture expert for looking after day to day activities related
to Environment and irrigation field where treated effluent is used for irrigation.

30. The applicant shall  provide ports in the chimney/(s)  and facilities such as ladder,
platform  etc.  for  monitoring  the  air  emissions  and  the  same  shall  be  open  for
inspection to/and for use of the Board’s Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification.

31. The industry should comply with the Hazardous and Other Wastes (M & TM) Rules,
2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous and Other
Wastes (M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th
June of every year.

32. The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall  be
maintained.

33. The  applicant  shall  bring  minimum 33% of  the  available  open  land  under  green
coverage/  plantation.  The  applicant  shall  submit  a  yearly  statement  by  30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

34. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent  conditions.
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35. The  firm  shall  submit  to  this  office,  the  30th  day  of  September  every  year,  the
Environment  Statement  Report  for  the  financial  year  ending  31st  March  in  the
prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection)
(second Amendment) Rules, 1992.

36. The Applicant shall obtain necessary prior permission for providing additional control
equipment  with  necessary  specifications  and  operation  thereof  or  alteration  or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

37. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

38. The  applicant  shall  provide  facility  for  collection  of  environmental  samples  and
samples  of  trade  and  sewage  effluents,  air  emissions  and  hazardous  waste  to  the
Board  staff  at  the  terminal  or  designated  points  and  shall  pay  to  the  Board  for  the
services rendered in this behalf.

This certificate is digitally & electronically signed.
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
Fax: 24023516
Website: http://mpcb.gov.in
Email: cac-cell@mpcb.gov.in

Kalpataru Point, 2nd and
4th floor, Opp. Cine Planet
Cinema, Near Sion Circle,
Sion (E), Mumbai-400022

RED/L.S.I (R22)
No:- Format1.0/CAC/UAN
No.0000154055/CO/2302000126

Date: 02/02/2023

To,
M/s- Godavari Biorefineries Ltd.
180/1, 180/2, 187/1, 187/2,A/p- Sakarwadi (158-165,
167-178, 180/1,180/2, 181/1, 181/2, 187/1, 187/2,
188, 189, 199, 511, 139-2)
Kopargaon,Ahmednagar-Ahmednagar Your Service is Our Duty

Sub: Grant  of  3rd  Consent  to  Operate  (Part)  of  expansion  with
amalgamation  of  existing  Consent  to  Operate

Ref: 1. Consent to Operate granted vide No. Format 1.0/CAC/UAN No.
0000143896/CO-2211001368 dated 17/11/2022

2. Consent to Establish granted vide No. Format 1.0/CAC/UAN No.
0000120713/CE-2204000670 dated 12/4/2022

3. Environmental Clearance granted vide No. IA-J-110011/154/2019-IA-II (I)
dated 06/8/2021

4. Minutes of Consent Appraisal Committee meeting held on 27/12/2022

Your application No.MPCB-CONSENT-0000154055 Dated 24.11.2022
For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule I, II, III & IV
annexed to this order:

1. The consent to operate is granted for a period up to 31/08/2024
2. The capital investment of the project is Rs.211.39 Crs. (As per C.A Certificate

submitted by industry Existing CI is-Rs. 208.89 Crs + Expansion C.I. – Rs. 2.5
Crs)

3. Consent is valid for the manufacture of:
Sr
No Product Existing

Quantity
Proposed
Quantity Total UOM

Products
1 2-Ethyl-1-Butanol 7 0 7 MT/M
2 2-Ethyl Hexanol 1.3 0 1.3 MT/M
3 Ethyl Acetate 5400 0 5400 MT/M
4 Dilute Ethyl Acetate and Other Ester 30 0 30 MT/M
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Sr
No Product Existing

Quantity
Proposed
Quantity Total UOM

5 Acetaldehyde 2000 0 2000 MT/M
6 Croto Di-Urea and Croto Resin 45 45 90 MT/M
7 Crotonaldehyde 500 500 1000 MT/M
8 1,3 Butylene Glycol 200 0 200 MT/M
9 Acetic Acid 598.85 0 598.85 MT/M
10 Dilute Acetic Acid 110 0 110 MT/M
11 Acetaldol 425 0 425 MT/M
12 Paraldehyde 60 0 60 MT/M
13 Crotonic Anhydride 8.33 0 8.33 MT/M
14 Crotonitrile 8.33 0 8.33 MT/M
15 Impure 1-3 Butylene Glycol 32.22 0 32.22 MT/M
16 Butanol 117.7 0 117.7 MT/M
17 2-Ethyl ,1,3 Hexane Diol 33.33 0 33.33 MT/M
18 3-Methoxy Butanol 25 0 25 MT/M
19 Dilute 3 Methoxy Butanol 2.7 0 2.7 MT/M
20 3-Methoxy Butyl Acetate 25 0 25 MT/M
21 3-Methyl 3-Pentene-2-One (MPO) 500 0 500 MT/M
22 Sodium Sulphate 245 0 245 MT/M
23 Ketone Mixture /(Perfumery Material Base) 197.5 0 197.5 MT/M
24 Absolute Alcohol(Fuel Grade from RS/IS) 2000 0 2000 MT/M
25 Acetaldehyde Oxime 20 0 20 MT/M
26 Ammonium Sulphate 15.97 0 15.97 MT/M
27 Acetaldehyde Diethyl Acetal 25 0 25 MT/M
28 Ethyl Vinyl Ether 25 0 25 MT/M
29 Acetonitrile 20 0 20 MT/M
30 Diethyl Oxalate 20 0 20 MT/M

31

Acetals- (534-15-6, 109-87-5, 462-95-3,
871-22-7, 4285-59-0, 13002-09-0,
10602-34-3, 4461-87-4, 7148-78-9,
5870-82-6, 6607-66-5, 3390-12-3,
3658-95-5, 94089-21-1)

15 0 15 MT/M

32

Esters- (623-70-1, 623-43-8, 14205-39-1,
7318-00-5, 24937-93-7, 105-54-4,
123-25-1, 131-11-3,6284-46-4, 142-92-7,
6259-76-3, 84-66-2 , 108-22-5, 96-33-3,
105-37-3, 109-60-4, 123-86-4, 93-92-5,
2155-60-4, 1608-72-6, 1516-17-2,
102-76-1, 109-94-4)

20 0 20 MT/M
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Sr
No Product Existing

Quantity
Proposed
Quantity Total UOM

33

Other Aldehydes - (123-72-8, 97-96-1,
19780-25-7, 14371-10-9, 142-83-6,
101-86-0, 645-62-5, 123-05-7,
67801-65-4,27939-60-2, 1742-14-9,
530-45-0, 6728-26-3)

20 0 20 MT/M

34
Other Alcohol- (97-95-0, 104-76-7,
111-27-3, 111-28-4, 6117-91-5, 104-54-1,
78-83-1, 77-99-6, 1883-75-6 , 60-12-8,
98-85-1, 123-51-3, 142583-61-7)

20 0 20 MT/M

35 Ketones- (108-29-2, 565-61-7, 78-93-3,
67-64-1, 96-22-0, 98-86-2, 590-90-9) 15 0 15 MT/M

36 Nitriles- (107-12-0, 109-74-0, 78-82-0,
110-59-8) 20 0 20 MT/M

37 Ethers-( 109-53-5, 107-25-5, 111-34-2,
60-29-7) 15 0 15 MT/M

38 Others Salts- (532-32-1,7647-14-5,
7783-20-2 & 7757-82-6) 9.82 0 9.82 MT/M

39 Turbine- (Captive Power Plant) 5.6 0 5.6 MT/M
By Products
40 NA (By-product) 0 0 0 --NA--

  
4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr
No Description Permitted (in

CMD) Standards to Disposal Path

1. Trade effluent 596 As per Schedule-I Recycle 100% to
achieve ZLD

2. Domestic effluent 200 As per Schedule-I On land for gardening
5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr
No.

Stack
No.

Description of stack /
source

Number of
Stack

Standards to be
achieved

1 S-1 Boiler (30 TPH) 1 As per Schedule -II
2 S-2 Boiler- 18 TPH ISGEC 1 As per Schedule -II
3 S-3 DG set -1000 KVA 1 As per Schedule -II
4 S-4 D. G. Set-590 KVA 1 As per Schedule -II

6. Non-Hazardous Wastes:
Sr
No Type of Waste Quantity UoM Treatment Disposal

1 Bio-Degradable Waste 408 Kg/Day Composting Used as mannure
2 Non-Biodegradable 272.5 Kg/Day Sale Sale to authorized party
3 STP Sludge 30.64 Kg/Day NA Used as mannure
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Sr
No Type of Waste Quantity UoM Treatment Disposal

4 WTP Sludge 300 Kg/Day Landfilling Landfilling at own land
5 Dust 3 MT/Day Sale Sale to Brick Manufacturer
6 Boiler Ash 65 MT/Day Sale Sale to Brick Manufacturer

7 Insulation and
Glass wool waste 0.5 Ton/M Sale Sale to authorized party

7. Conditions  under  Hazardous & Other  Wastes  (M & T  M)  Rules  2016 for
treatment and disposal of hazardous waste:

Sr
No Category No./ Type Quantity UoM Treatment Disposal

1 37.3 Concentration or
evaporation residues 0.3 MT/Day Landfill CHWTSDF

2 1.6 Spent catalyst and
molecular sieves 3.65 MT/A Landfill/

Recycle*

Sale to
authorised
party /
CHWTSDF

3 1.4 Organic residues 8 CMD Incineration CHWTSDF

4
35.2 Spent ion exchange
resin containing toxic
metals

1.2 MT/A Incineration CHWTSDF

5 28.3 Spent carbon 31 MT/A Incineration CHWTSDF

6 36.1 Any process or
distillation residue 0.192 MT/Day Incineration CHWTSDF

7 35.3 Chemical sludge from
waste water treatment 1.5 MT/Day Landfill CHWTSDF

8 Used Discarded PPE's 01 MT/A Incineration CHWTSDF

9 5.1 Used or spent oil 1.2 KL/A Recycle Authorized
Recycler

  
8. Conditions under Batteries (Management & Handling) Rules, 2001:

Sr No Type of Waste Quantity UoM Disposal Path

1 Lead Acid Batteries 80.00 Nos./Y Sale to Authorized Party/Buy Back to
Dealer

 

Specific Conditions for used Batteries:
i. The applicant shall ensure that used batteries are not disposed of in any manner

other  than by depositing with the authorized dealer/  manufacturer/  registered
recycler/ importer/ re-conditioner or at the designated collection center.

ii. The applicant shall file half-yearly return in Form VIII to the M.P.C. Board.
iii. Bulk  consumers  to  their  user  units  may  auction  used  batteries  to  registered

recyclers only.
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9. Conditions under E-Waste Management:
Sr No Type of Waste Quantity UoM Disposal Path

1 E-Waste 1.00 MT/A Sale to Authorized Party
10. The Board reserves the right to review, amend, suspend, revoke this consent and the

same shall be binding on the industry.
11. This consent should not be construed as exemption from obtaining necessary NOC/

permission from any other Government authorities.
12. This consent is issued with overriding effect on earlier Consent to Operate granted by

the  Board  vide  no.  Format  1.0/CAC/UAN  No.  0000143896/CO-2211001368  dated
17/11/2022

13. This  consent  is  issued subject  to  an order  passed or  may be passed by Hon'ble
National Green Tribunal in OA No. 68/2014.

14. The applicant shall comply with the conditions of the Environmental Clearance granted
vide letter No. F. No. IA-J-110011/154/2019-IA-II (I) dated 06/8/2021

15. Volatile Organic Compounds (VOCs)/Fugitive emissions shall be controlled at 99.97%
with effective chillers/modern technology.

16. The applicant shall make an application for renewal of consent 60 days prior to date of
expiry of the consent.

17. This consent is issued as per the minutes of Consent Appraisal Committee meeting
held on 27/12/2022

. This  consent  is  issued  as  per  communication  letter  dated  03/11/2022  which  is
approved by competent authority of the board.

Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type

1 30000.00 TXN2211003504 24/11/2022 Online Payment
 Copy to:

 
1. Regional Officer, MPCB, Nashik and Sub-Regional Officer, MPCB, Ahmednagar
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai
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SCHEDULE-I

Terms & conditions for compliance of Water Pollution Control:
1. A] As  per  your  application,  you  have  provided  Effluent  Treatment  Plant  (ETP)  of

designed  capacity  of  600.00  CMD  consisting  of  Primary  (Collection  tank,
Equalization tank, Flash mixer, Primary Clarifier/Primary Settling Tank, Anaerobic
Digester (UASB)), Secondary (Activated sludge process), Tertiary (Pressure sand
filter,  Activated  carbon  filter),  Advanced  treatment  (Reverse  osmosis,  Multi
effective  evaporator)  for  the  treatment  of  596  CMD  of  trade  effluent.

B] The Applicant shall  operate the effluent treatment plant (ETP) to treat the trade
effluent  and  recycle  the  entire  treated  effluent  into  the  process  for  various
purposes such as for cooling, process & Scrubbing with metering system so as to
achieve Zero Liquid Discharge. There shall be no discharge on land or outside
factory premises.

2. A] As  per  your  application,  you  have  provided  02  Sewage  Treatment  Plant  of
designed capacity 200 CMD + 50 CMD for the treatment of 200 CMD of sewage.

B] The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

 

Sr.No Parameters Standards (mg/l)
1 Suspended Solids Not to exceed 50 mg/l
2 BOD 3 days 27oC Not to exceed 30 mg/l
3 COD Not to exceed 100 mg/l

C] The treated sewage shall be used on land for gardening within premise after
confirming above standards. In no case, sewage shall find its way outside factory
premises.

3. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification there of & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Sr. No. Purpose for water consumed Water consumption quantity
(CMD)

1. Industrial Cooling, spraying in mine pits
or boiler feed 2222.50

2. Domestic purpose 215.00

3. Processing whereby water gets polluted
& pollutants are easily biodegradable 253.50
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Sr. No. Purpose for water consumed Water consumption quantity
(CMD)

4.
Processing whereby water gets polluted
& pollutants are not easily
biodegradable and are toxic

0.00

5. Gardening 0

6. The  Applicant  shall  provide  Specific  Water  Pollution  control  system  as  per  the
conditions  of  EP  Act,  1986  and  rule  made  there  under  from  time  to  time/
Environmental Clearance/ CREP guidelines.

 

194
797



M/s- Godavari Biorefineries Ltd./CO/UAN No.MPCB-CONSENT-0000154055/Indus-Id.1241 (02-02-2023
05:12:10 pm) /QMS.PO6_F02/00 Page 8 of 13

SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have provided the Air pollution control (APC) system and erected
following stack (s) to observe the following fuel pattern:

Stack
No. Source

APC System
provided/prop

osed

Stack
Height(in

mtr)
Type of

Fuel
Sulphur

Content(in %) Pollutant Standard

S-1 Boiler ESP 52.00
Coal /

Biomass
5675
Kg/Hr

0.5
TPM 115

Mg/Nm3

SO2 1362
Kg/Day

S-2 ISGEC
Boiler ESP 30.00

Coal /
Biomass

3405
Kg/Hr

0.5
TPM 115

Mg/Nm3

SO2 817.2
Kg/Day

S-3
DG set
-1000
KVA

Acoustic
Enclosure 9.00

HSD
150

Ltr/Hr
1

TPM 115
Mg/Nm3

SO2 72
Kg/Day

S-4
D. G.

Set-590
KVA

Acoustic
Enclosure 6.00 HSD 65

Ltr/Hr 1
TPM 115

Mg/Nm3

SO2 31.20
Kg/Day

2. The Applicant shall  provide Specific Air Pollution control equipments as per the conditions of
EP Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP
guidelines.

3. The  Applicant  shall  obtain  necessary  prior  permission  for  providing  additional  control
equipment  with  necessary  specifications  and  operation  thereof  or  alteration  or
replacement/alteration well before its life come to an end or erection of new pollution control
equipment.

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

SCHEDULE-III
Details of Bank Guarantees:

Sr.
No
.

Consent
(C2E/
C2O

/C2R)

Amt of BG
Imposed

Submission
Period Purpose of BG Compliance

Period
Validity

Date

1 C to O 10 Lakh Existing
Zero Liquid Discharge

to be achieved by
MEE/Incineration

31/8/2024 28/2/2025

2 C to O 5 Lakh Existing
Towards O&M of
Pollution Control

System
31/8/2024 28/2/2025

3 C to O 10 Lakh Existing Towards compliance
of consent conditions 31/8/2024 28/2/2025
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 BG Forfeiture History

Srno. Consent
(C2E/C2O/C2R)

Amount
of BG

imposed
Submission

Period
Purpose

of BG
Amount of

BG
Forfeiture

Reason of
BG

Forfeiture
NA

 BG Return details

Srno. Consent (C2E/C2O/C2R) BG imposed Purpose of
BG

Amount of BG
Returned

NA

SCHEDULE-IV
General Conditions:

1. Consumers or bulk consumers of electrical and electronic equipment listed in Schedule
I shall ensure that e-waste generated by them is channelised through collection centre
or dealer of authorised producer or dismantler or recycler or through the designated
take back service provider of the producer to authorised dismantler or recycler

2. Bulk  consumers  of  electrical  and  electronic  equipment  listed  in  Schedule  I  shall
maintain records of e-waste generated by them in Form-2 and make such records
available for scrutiny by the concerned State Pollution Control Board

3. Consumers or bulk consumers of electrical and electronic equipment listed in Schedule
I shall ensure that such end-of-life electrical and electronic equipment are not admixed
with e-waste containing radioactive material as covered under the provisions of the
Atomic Energy Act, 1962 (33 of 1962) and rules made there under;

4. Bulk  consumers  of  electrical  and  electronic  equipment  listed  in  Schedule  I  shall  file
annual returns in Form-3, to the concerned State Pollution Control Board on or before
the 30th day of June following the financial year to which that return relates. In case of
the  bulk  consumer  with  multiple  offices  in  a  State,  one  annual  return  combining
information from all  the offices shall  be filed to the concerned State Pollution Control
Board  on  or  before  the  30th  day  of  June  following  the  financial  year  to  which  that
return  relates.

5. Specific  Conditions  for  storage,  Handling  and  Disposal  of  Waste  from  Electrical  &
Electronic  equipment  (WEEE):
1. Collection of WEEE - The applicant must provide appropriate and dedicated

vehicles duly identified as per the norms for transportation of Hazardous Waste.
The applicant shall obtain all the required permits for transportation of WEEE
from competent authority. The applicant shall ensure the safe transport of the
WEEE without any spillage during transportation.
Storage for  disassembled parts:  The  applicant  must  provide  appropriate
storage for disassembled spare parts from WEEE. Some spare parts (e.g. motors
and  compressors)  will  contain  oil  and/or  other  fluids.  Such  part  must  be
appropriately segregated and stored in containers that are secured such that oil
and other  fluids cannot  escape from them. These containers  must  be stored on
an area with an area with an impermeable surface and a sealed drainage system.
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2. Storage for  other components and residues:Other  components  and residues
arising from the treatment of WEEE will need to be contained following their removal
for disposal or recovery. Where they contain hazardous substances they should be
stored  on  impermeable  surface  and  in  appropriate  containers  or  bays  with
weatherproof covering. Containers should be clearly labelled to identify their contents
and  must  be  secured  so  that  liquids,  including  rain  water  cannot  enter  them.
Components should be segregated having regard to their eventual destinations and
the compatibility of the component types. All batteries should be handled and stored
having regard to the potential fire risk associated with team.

3. Balances :  WEEE Guidelines  also  requires  that  sites  for  handling of  WEEE have
“balances to measure the weight of the segregated waste’. The objective is to ensure
that  a  record  of  weights  can  be  maintained  of  WEEE  entering  a  facility  and
components and materials leaving each site (together with their destinations). The
nature of the weighing equipment should be appropriate for the type and quantity of
WEEE being processed.

4. Plastic, which cannot be recycled and is hazardous in nature, is recommended to be
land filled in nearby CHWTSDF.

5. Ferrous and nonferrous metal recycling facilities fall under the purview of existing
environmental regulations for air, water, noise, land and soil pollution and generation
of hazardous waste and the same should be followed.

6. CFCS should be either reused or incinerated in common hazardous waste Incineration
facilities at CHWTSDF.

7. Waste  Oil  should  be  either  reused  or  incinerated  in  common  hazardous  waste
incineration facilities.

8. PCB's  containing  capacitors  shall  be  incinerated  in  common  hazardous  waste
incineration facilities at CHWTSDF.

9. Mercury recovery and lead recycling facilities from batteries fall under the Hazardous
& Other Wastes (M & TM) Rules, 2016.

10. Existing environmental regulations for air; water; noise, land and soil pollution and
generation of hazardous waste and the same should be followed. In case Mercury or
lead recovery is very low, they can be temporarily stored at e-waste recycling facility
and later disposed in TSDF.

11. The industry shall maintain records of the e-waste purchased, processed in Form-2
and  shall  file  annual  returns  of  its  activities  of  previous  year  in  Form-3  as  per  Rules
11(9) & 13(3)(vii) of the E-Waste(M) Rules, 2016; on or before 30th day of June of
every year.

6. The Energy source for lighting purpose shall preferably be LED based
7. The PP shall harvest rainwater from roof tops of the buildings and storm water drains to

recharge  the  ground  water  and  utilize  the  same for  different  industrial  applications  within
the plant

8. Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.
b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/

acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of  insertion  loss  will  be  done  at  different  points  at  0.5  meters  from  acoustic
enclosure/room  and  then  average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.
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 d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of

D.G. Set.
h) The  applicant  shall  comply  with  the  notification  of  MoEFCC,  India  on  Environment

(Protection)  second  Amendment  Rules  vide  GSR  371(E)  dated  17.05.2002  and  its
amendments regarding noise limit for generator sets run with diesel.

9. The applicant shall maintain good housekeeping.
10. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed

of  scientifically  so  as  not  to  cause  any  nuisance  /  pollution.  The  applicant  shall  take
necessary  permissions  from  civic  authorities  for  disposal  of  solid  waste.

11. The  applicant  shall  not  change  or  alter  the  quantity,  quality,  the  rate  of  discharge,
temperature  or  the  mode  of  the  effluent/emissions  or  hazardous  wastes  or  control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

12. The Board reserves the right to review, amend, suspend, revoke this consent and the same
shall be binding upon you.

13. The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control  compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

14. The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

15. The industry  shall  achieve the National  Ambient  Air  Quality  standards  prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.

16. This  consent  should  not  be  construed  as  exemption  from  obtaining  necessary  NOC/
permission from any other Government authorities.

17. The industry shall ensure replacement of pollution control system or its parts after expiry of
its  expected life  as  defined by  manufacturer  so  as  to  ensure  the  compliance of  standards
and safety of the operation thereof.

18. You shall operate OCEMS installed for source emission round 'O' clock and transmit data
online to CPCB and MPCB server. You shall also monitor effluent quality, stack emissions and
ambient air quality monthly/quarterly. You shall conduct Dioxin Furan monitoring by third
party NABL Accredited agency once in year and submit report to Sub Regional Officer.

19. You shall ensure collection, and segregation of BMW regularly to treat and dispose Off within
48 hrs from generation.

20. Whenever due to any accident or other unforeseen act or even, such emissions occur or is
apprehended to occur in excess of standards laid down, such information shall be forthwith
Reported  to  Board,  concerned  Police  Station,  office  of  Directorate  of  Health  Services,
Department of Explosives, Inspectorate of Factories and Local Body. In case of failure of
pollution control equipments, the production process connected to it shall be stopped.

21. The  applicant  shall  provide  an  alternate  electric  power  source  sufficient  to  operate  all
pollution control facilities installed to maintain compliance with the terms and conditions of
the  consent.  In  the  absence,  the  applicant  shall  stop,  reduce  or  otherwise,  control
production to abide by terms and conditions of this consent.
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22. The  industry  shall  recycle/reprocess/reuse/recover  Hazardous  Waste  as  per  the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled /processed /reused /recovered and only waste which has to be incinerated
shall  go  to  incineration  and  waste  which  can  be  used  for  land  filling  and  cannot  be
recycled/reprocessed etc.  should go for  that  purpose,  in  order  to  reduce load on
incineration and landfill site/environment.

23. An inspection book shall be opened and made available to the Board’s officers during
their visit to the applicant.

24. You  shall  not  Rent,  Lend,  Sell,  Transfer  or  Close  Down  the  facility  or  otherwise
transport the Bio Medical waste for any other purpose without obtaining prior written
permission of the MPC Board.

25. Separate  drainage  system  shall  be  provided  for  collection  of  trade  and  sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream  of  the  terminal  manholes.  No  effluent  shall  find  its  way  other  than  in
designed  and  provided  collection  system.

26. Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

27. The industry should not cause any nuisance in surrounding area.
28. The industry shall take adequate measures for control of noise levels from its own

sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m.

29. You shall  ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the facility premises.

30. The applicant shall  provide ports in the chimney/(s)  and facilities such as ladder,
platform  etc.  for  monitoring  the  air  emissions  and  the  same  shall  be  open  for
inspection to/and for use of the Board’s Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification.

31. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto

32. The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall  be
maintained.

33. The  applicant  shall  bring  minimum 33% of  the  available  open  land  under  green
coverage/  plantation.  The  applicant  shall  submit  a  yearly  statement  by  30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

34. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent  conditions.
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35. The  firm  shall  submit  to  this  office,  the  30th  day  of  September  every  year,  the
Environment  Statement  Report  for  the  financial  year  ending  31st  March  in  the
prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection)
(second Amendment) Rules, 1992.

36. You  should  monitor  effluent  quality,  stack  emissions  and  ambient  air  quality
monthly/quarterly.  You shall  conduct Dioxin Furan monitoring by third party NABL
Accredited agency once in every year and submit report to Sub Regional Officer.

37. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

38. The  applicant  shall  provide  facility  for  collection  of  environmental  samples  and
samples  of  trade  and  sewage  effluents,  air  emissions  and  hazardous  waste  to  the
Board  staff  at  the  terminal  or  designated  points  and  shall  pay  to  the  Board  for  the
services rendered in this behalf.

39. You shall obtain necessary prior permission for providing additional control equipment
with  necessary  specifications  and  operation  thereof  or  alteration  or  shall  ensure
replacement of pollution control system or its parts after expiry of its expected life as
defined by manufacturer so as to ensure the compliance of standards and safety of the
operation thereof.

40. You shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental  Protection  Act,  1986  and  industry  specific  standard  under  EP  Rules
1986  which  are  available  on  MPCB  website  (www.mpcb.gov.in).

41. You shall create the Environmental Cell by appointing an Environmental Engineer and
Chemist for looking after day-to-day activities related to compliance of CCA.

42. You should comply with the Hazardous and Other Wastes (M & TM) Rules, 2016 , Bio
Medical Waste Management Rules,2016 and submit the Annual Returns as per Rule
6(5) & 20(2) of Hazardous and Other Wastes (M & TM) Rules, 2016 for the preceding
year in Form-IV by 30th June of every year

43. You should comply with the Hazardous and Other Wastes (M & TM) Rules, 2016 , Bio
Medical Waste Management Rules,2016 and submit the Annual Returns as per Rule
6(5) & 20(2) of Hazardous and Other Wastes (M & TM) Rules, 2016 for the preceding
year in Form-IV by 30th June of every year

This certificate is digitally & electronically signed.
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
Fax: 24023516
Website: http://mpcb.gov.in
Email: cac-cell@mpcb.gov.in

Kalpataru Point, 2nd and
4th floor, Opp. Cine Planet
Cinema, Near Sion Circle,
Sion (E), Mumbai-400022

RED/L.S.I (R22)
No:- Format1.0/CAC/UAN
No.0000154055/CO/2302001917

Date: 27/02/2023

To,
M/s- Godavari Biorefineries Ltd.
180/1, 180/2, 187/1, 187/2,A/p- Sakarwadi (158-165,
167-178, 180/1,180/2, 181/1, 181/2, 187/1, 187/2,
188, 189, 199, 511, 139-2)
Kopargaon,Ahmednagar-Ahmednagar Your Service is Our Duty

Sub: Grant  of  3rd  Consent  to  Operate  (Part)  of  expansion  with
amalgamation  of  existing  Consent  to  Operate

Ref: 1. Consent to Operate granted vide No. Format 1.0/CAC/UAN No.
0000154055/CO-2302000126 dated 02/02/2023

2. Consent to Establish granted vide No. Format 1.0/CAC/UAN No.
0000120713/CE-2204000670 dated 12/4/2022

3. Environmental Clearance granted vide No. IA-J-110011/154/2019-IA-II (I)
dated 06/8/2021

4. Minutes of Consent Appraisal Committee meeting held on 27/12/2022

Your application No.MPCB-CONSENT-0000154055 Dated 24.11.2022
For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule I, II, III & IV
annexed to this order:

1. The consent to operate is granted for a period up to 31/08/2024
2. The capital investment of the project is Rs.211.39 Crs. (As per C.A Certificate

submitted by industry Existing CI is-Rs. 208.89 Crs + Expansion C.I. – Rs. 2.5
Crs)

3. Consent is valid for the manufacture of:
Sr
No Product Existing

Quantity
Proposed
Quantity Total UOM

Products
1 2-Ethyl-1-Butanol 7 0 7 MT/M
2 2-Ethyl Hexanol 1.3 0 1.3 MT/M
3 Ethyl Acetate 5400 0 5400 MT/M
4 Dilute Ethyl Acetate and Other Ester 30 0 30 MT/M
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Sr
No Product Existing

Quantity
Proposed
Quantity Total UOM

5 Acetaldehyde 2000 0 2000 MT/M
6 Croto Di-Urea and Croto Resin 45 45 90 MT/M
7 Crotonaldehyde 500 500 1000 MT/M
8 1,3 Butylene Glycol 200 0 200 MT/M
9 Acetic Acid 598.85 0 598.85 MT/M
10 Dilute Acetic Acid 110 0 110 MT/M
11 Acetaldol 425 0 425 MT/M
12 Paraldehyde 60 0 60 MT/M
13 Crotonic Anhydride 8.33 0 8.33 MT/M
14 Crotonitrile 8.33 0 8.33 MT/M
15 Impure 1-3 Butylene Glycol 32.22 0 32.22 MT/M
16 Butanol 117.7 0 117.7 MT/M
17 2-Ethyl ,1,3 Hexane Diol 33.33 0 33.33 MT/M
18 3-Methoxy Butanol 25 0 25 MT/M
19 Dilute 3 Methoxy Butanol 2.7 0 2.7 MT/M
20 3-Methoxy Butyl Acetate 25 0 25 MT/M
21 3-Methyl 3-Pentene-2-One (MPO) 500 0 500 MT/M
22 Sodium Sulphate 245 0 245 MT/M
23 Ketone Mixture /(Perfumery Material Base) 197.5 0 197.5 MT/M
24 Absolute Alcohol(Fuel Grade from RS/IS) 2000 0 2000 MT/M
25 Acetaldehyde Oxime 20 0 20 MT/M
26 Ammonium Sulphate 15.97 0 15.97 MT/M
27 Acetaldehyde Diethyl Acetal 25 0 25 MT/M
28 Ethyl Vinyl Ether 25 0 25 MT/M
29 Acetonitrile 20 0 20 MT/M
30 Diethyl Oxalate 20 0 20 MT/M

31

Acetals- (534-15-6, 109-87-5, 462-95-3,
871-22-7, 4285-59-0, 13002-09-0,
10602-34-3, 4461-87-4, 7148-78-9,
5870-82-6, 6607-66-5, 3390-12-3,
3658-95-5, 94089-21-1)

15 0 15 MT/M

32

Esters- (623-70-1, 623-43-8, 14205-39-1,
7318-00-5, 24937-93-7, 105-54-4,
123-25-1, 131-11-3,6284-46-4, 142-92-7,
6259-76-3, 84-66-2 , 108-22-5, 96-33-3,
105-37-3, 109-60-4, 123-86-4, 93-92-5,
2155-60-4, 1608-72-6, 1516-17-2,
102-76-1, 109-94-4)

20 0 20 MT/M
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Sr
No Product Existing

Quantity
Proposed
Quantity Total UOM

33

Other Aldehydes - (123-72-8, 97-96-1,
19780-25-7, 14371-10-9, 142-83-6,
101-86-0, 645-62-5, 123-05-7,
67801-65-4,27939-60-2, 1742-14-9,
530-45-0, 6728-26-3)

20 0 20 MT/M

34
Other Alcohol- (97-95-0, 104-76-7, 111-27-3,
111-28-4, 6117-91-5, 104-54-1, 78-83-1,
77-99-6, 1883-75-6 , 60-12-8, 98-85-1,
123-51-3, 142583-61-7)

20 0 20 MT/M

35 Ketones- (108-29-2, 565-61-7, 78-93-3,
67-64-1, 96-22-0, 98-86-2, 590-90-9) 15 0 15 MT/M

36 Nitriles- (107-12-0, 109-74-0, 78-82-0,
110-59-8) 20 0 20 MT/M

37 Ethers-( 109-53-5, 107-25-5, 111-34-2,
60-29-7) 15 0 15 MT/M

38 Others Salts- (532-32-1,7647-14-5,
7783-20-2 & 7757-82-6) 9.82 0 9.82 MT/M

39 Turbine- (Captive Power Plant) 5.6 0 5.6 MW
  
4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr
No Description Permitted (in

CMD) Standards to Disposal Path

1. Trade effluent 596 As per Schedule-I Recycle 100% to
achieve ZLD

2. Domestic effluent 200 As per Schedule-I On land for gardening
5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr
No.

Stack
No.

Description of stack /
source

Number of
Stack

Standards to be
achieved

1 S-1 Boiler (30 TPH) 1 As per Schedule -II
2 S-2 Boiler- 18 TPH ISGEC 1 As per Schedule -II
3 S-3 DG set -1000 KVA 1 As per Schedule -II
4 S-4 D. G. Set-590 KVA 1 As per Schedule -II

6. Non-Hazardous Wastes:
Sr
No Type of Waste Quantity UoM Treatment Disposal

1 Bio-Degradable Waste 408 Kg/Day Composting Used as mannure
2 Non-Biodegradable 272.5 Kg/Day Sale Sale to authorized party
3 STP Sludge 30.64 Kg/Day NA Used as mannure
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Sr
No Type of Waste Quantity UoM Treatment Disposal

4 WTP Sludge 300 Kg/Day Landfilling Landfilling at own land
5 Dust 3 MT/Day Sale Sale to Brick Manufacturer
6 Boiler Ash 65 MT/Day Sale Sale to Brick Manufacturer

7 Insulation and
Glass wool waste 0.5 Ton/M Sale Sale to authorized party

7. Conditions  under  Hazardous & Other  Wastes  (M & T  M)  Rules  2016 for
treatment and disposal of hazardous waste:

Sr
No Category No./ Type Quantity UoM Treatment Disposal

1 37.3 Concentration or
evaporation residues 0.3 MT/Day Landfill CHWTSDF

2 1.6 Spent catalyst and
molecular sieves 3.65 MT/A Landfill/

Recycle*

Sale to
authorised
party /
CHWTSDF

3 1.4 Organic residues 8 CMD Incineration CHWTSDF

4
35.2 Spent ion exchange
resin containing toxic
metals

1.2 MT/A Incineration CHWTSDF

5 28.3 Spent carbon 31 MT/A Incineration CHWTSDF

6 36.1 Any process or
distillation residue 0.192 MT/Day Incineration CHWTSDF

7 35.3 Chemical sludge from
waste water treatment 1.5 MT/Day Landfill CHWTSDF

8 Used Discarded PPE's 01 MT/A Incineration CHWTSDF

9 5.1 Used or spent oil 1.2 KL/A Recycle Authorized
Recycler

  
8. Conditions under Batteries (Management & Handling) Rules, 2001:

Sr No Type of Waste Quantity UoM Disposal Path

1 Lead Acid Batteries 80.00 Nos./Y Sale to Authorized Party/Buy Back to
Dealer

 

Specific Conditions for used Batteries:
i. The applicant shall ensure that used batteries are not disposed of in any manner

other  than by depositing with the authorized dealer/  manufacturer/  registered
recycler/ importer/ re-conditioner or at the designated collection center.

ii. The applicant shall file half-yearly return in Form VIII to the M.P.C. Board.
iii. Bulk  consumers  to  their  user  units  may  auction  used  batteries  to  registered

recyclers only.
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9. Conditions under E-Waste Management:
Sr No Type of Waste Quantity UoM Disposal Path

1 E-Waste 1.00 MT/A Sale to Authorized Party
10. The Board reserves the right to review, amend, suspend, revoke this consent and the

same shall be binding on the industry.
11. This consent should not be construed as exemption from obtaining necessary NOC/

permission from any other Government authorities.
12. This consent is issued with overriding effect on earlier Consent to Operate granted by

the  Board  vide  no.  Format  1.0/CAC/UAN  No.  0000154055/CO-2302000126  dated
02/02/2023

13. This  consent  is  issued subject  to  an order  passed or  may be passed by Hon'ble
National Green Tribunal in OA No. 68/2014.

14. The applicant shall comply with the conditions of the Environmental Clearance granted
vide letter No. F. No. IA-J-110011/154/2019-IA-II (I) dated 06/8/2021

15. Volatile Organic Compounds (VOCs)/Fugitive emissions shall be controlled at 99.97%
with effective chillers/modern technology.

16. The applicant shall make an application for renewal of consent 60 days prior to date of
expiry of the consent.

17. This consent is issued as per the minutes of Consent Appraisal Committee meeting
held on 27/12/2022

. This  consent  is  issued  as  per  communication  letter  dated  03/11/2022  which  is
approved by competent authority of the board.

Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type

1 30000.00 TXN2211003504 24/11/2022 Online Payment
 Copy to:

 
1. Regional Officer, MPCB, Nashik and Sub-Regional Officer, MPCB, Ahmednagar
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai
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SCHEDULE-I

Terms & conditions for compliance of Water Pollution Control:
1. A] As  per  your  application,  you  have  provided  Effluent  Treatment  Plant  (ETP)  of

designed  capacity  of  600.00  CMD  consisting  of  Primary  (Collection  tank,
Equalization tank, Flash mixer, Primary Clarifier/Primary Settling Tank, Anaerobic
Digester (UASB)), Secondary (Activated sludge process), Tertiary (Pressure sand
filter,  Activated  carbon  filter),  Advanced  treatment  (Reverse  osmosis,  Multi
effective  evaporator)  for  the  treatment  of  596  CMD  of  trade  effluent.

B] The Applicant shall  operate the effluent treatment plant (ETP) to treat the trade
effluent  and  recycle  the  entire  treated  effluent  into  the  process  for  various
purposes such as for cooling, process & Scrubbing with metering system so as to
achieve Zero Liquid Discharge. There shall be no discharge on land or outside
factory premises.

2. A] As  per  your  application,  you  have  provided  02  Sewage  Treatment  Plant  of
designed capacity 200 CMD + 50 CMD for the treatment of 200 CMD of sewage.

B] The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

 

Sr.No Parameters Standards (mg/l)
1 Suspended Solids Not to exceed 50 mg/l
2 BOD 3 days 27oC Not to exceed 30 mg/l
3 COD Not to exceed 100 mg/l

C] The treated sewage shall be used on land for gardening within premise after
confirming above standards. In no case, sewage shall find its way outside factory
premises.

3. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification there of & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Sr. No. Purpose for water consumed Water consumption quantity
(CMD)

1. Industrial Cooling, spraying in mine pits
or boiler feed 2222.50

2. Domestic purpose 215.00

3. Processing whereby water gets polluted
& pollutants are easily biodegradable 253.50
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Sr. No. Purpose for water consumed Water consumption quantity
(CMD)

4.
Processing whereby water gets polluted
& pollutants are not easily
biodegradable and are toxic

0.00

5. Gardening 0

6. The  Applicant  shall  provide  Specific  Water  Pollution  control  system  as  per  the
conditions  of  EP  Act,  1986  and  rule  made  there  under  from  time  to  time/
Environmental Clearance/ CREP guidelines.
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have provided the Air pollution control (APC) system and erected
following stack (s) to observe the following fuel pattern:

Stack
No. Source

APC System
provided/prop

osed

Stack
Height(in

mtr)
Type of

Fuel
Sulphur

Content(in %) Pollutant Standard

S-1 Boiler ESP 52.00
Coal /

Biomass
5675
Kg/Hr

0.5
TPM 115

Mg/Nm3

SO2 1362
Kg/Day

S-2 ISGEC
Boiler ESP 30.00

Coal /
Biomass

3405
Kg/Hr

0.5
TPM 115

Mg/Nm3

SO2 817.2
Kg/Day

S-3
DG set
-1000
KVA

Acoustic
Enclosure 9.00

HSD
150

Ltr/Hr
1

TPM 115
Mg/Nm3

SO2 72
Kg/Day

S-4
D. G.

Set-590
KVA

Acoustic
Enclosure 6.00 HSD 65

Ltr/Hr 1
TPM 115

Mg/Nm3

SO2 31.20
Kg/Day

2. The Applicant shall  provide Specific Air Pollution control equipments as per the conditions of
EP Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP
guidelines.

3. The  Applicant  shall  obtain  necessary  prior  permission  for  providing  additional  control
equipment  with  necessary  specifications  and  operation  thereof  or  alteration  or
replacement/alteration well before its life come to an end or erection of new pollution control
equipment.

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

SCHEDULE-III
Details of Bank Guarantees:

Sr.
No
.

Consent
(C2E/
C2O

/C2R)

Amt of BG
Imposed

Submission
Period Purpose of BG Compliance

Period
Validity

Date

1 C to O 10 Lakh Existing
Zero Liquid Discharge

to be achieved by
MEE/Incineration

31/8/2024 28/2/2025

2 C to O 5 Lakh Existing
Towards O&M of
Pollution Control

System
31/8/2024 28/2/2025

3 C to O 10 Lakh Existing Towards compliance
of consent conditions 31/8/2024 28/2/2025
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 BG Forfeiture History

Srno. Consent
(C2E/C2O/C2R)

Amount
of BG

imposed
Submission

Period
Purpose

of BG
Amount of

BG
Forfeiture

Reason of
BG

Forfeiture
NA

 BG Return details

Srno. Consent (C2E/C2O/C2R) BG imposed Purpose of
BG

Amount of BG
Returned

NA

SCHEDULE-IV
General Conditions:

1. Consumers or bulk consumers of electrical and electronic equipment listed in Schedule
I shall ensure that e-waste generated by them is channelised through collection centre
or dealer of authorised producer or dismantler or recycler or through the designated
take back service provider of the producer to authorised dismantler or recycler

2. Bulk  consumers  of  electrical  and  electronic  equipment  listed  in  Schedule  I  shall
maintain records of e-waste generated by them in Form-2 and make such records
available for scrutiny by the concerned State Pollution Control Board

3. Consumers or bulk consumers of electrical and electronic equipment listed in Schedule
I shall ensure that such end-of-life electrical and electronic equipment are not admixed
with e-waste containing radioactive material as covered under the provisions of the
Atomic Energy Act, 1962 (33 of 1962) and rules made there under;

4. Bulk  consumers  of  electrical  and  electronic  equipment  listed  in  Schedule  I  shall  file
annual returns in Form-3, to the concerned State Pollution Control Board on or before
the 30th day of June following the financial year to which that return relates. In case of
the  bulk  consumer  with  multiple  offices  in  a  State,  one  annual  return  combining
information from all  the offices shall  be filed to the concerned State Pollution Control
Board  on  or  before  the  30th  day  of  June  following  the  financial  year  to  which  that
return  relates.

5. Specific  Conditions  for  storage,  Handling  and  Disposal  of  Waste  from  Electrical  &
Electronic  equipment  (WEEE):
1. Collection of WEEE - The applicant must provide appropriate and dedicated

vehicles duly identified as per the norms for transportation of Hazardous Waste.
The applicant shall obtain all the required permits for transportation of WEEE
from competent authority. The applicant shall ensure the safe transport of the
WEEE without any spillage during transportation.
Storage for  disassembled parts:  The  applicant  must  provide  appropriate
storage for disassembled spare parts from WEEE. Some spare parts (e.g. motors
and  compressors)  will  contain  oil  and/or  other  fluids.  Such  part  must  be
appropriately segregated and stored in containers that are secured such that oil
and other  fluids cannot  escape from them. These containers  must  be stored on
an area with an area with an impermeable surface and a sealed drainage system.
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2. Storage for  other components and residues:Other  components  and residues
arising from the treatment of WEEE will need to be contained following their removal
for disposal or recovery. Where they contain hazardous substances they should be
stored  on  impermeable  surface  and  in  appropriate  containers  or  bays  with
weatherproof covering. Containers should be clearly labelled to identify their contents
and  must  be  secured  so  that  liquids,  including  rain  water  cannot  enter  them.
Components should be segregated having regard to their eventual destinations and
the compatibility of the component types. All batteries should be handled and stored
having regard to the potential fire risk associated with team.

3. Balances :  WEEE Guidelines  also  requires  that  sites  for  handling of  WEEE have
“balances to measure the weight of the segregated waste’. The objective is to ensure
that  a  record  of  weights  can  be  maintained  of  WEEE  entering  a  facility  and
components and materials leaving each site (together with their destinations). The
nature of the weighing equipment should be appropriate for the type and quantity of
WEEE being processed.

4. Plastic, which cannot be recycled and is hazardous in nature, is recommended to be
land filled in nearby CHWTSDF.

5. Ferrous and nonferrous metal recycling facilities fall under the purview of existing
environmental regulations for air, water, noise, land and soil pollution and generation
of hazardous waste and the same should be followed.

6. CFCS should be either reused or incinerated in common hazardous waste Incineration
facilities at CHWTSDF.

7. Waste  Oil  should  be  either  reused  or  incinerated  in  common  hazardous  waste
incineration facilities.

8. PCB's  containing  capacitors  shall  be  incinerated  in  common  hazardous  waste
incineration facilities at CHWTSDF.

9. Mercury recovery and lead recycling facilities from batteries fall under the Hazardous
& Other Wastes (M & TM) Rules, 2016.

10. Existing environmental regulations for air; water; noise, land and soil pollution and
generation of hazardous waste and the same should be followed. In case Mercury or
lead recovery is very low, they can be temporarily stored at e-waste recycling facility
and later disposed in TSDF.

11. The industry shall maintain records of the e-waste purchased, processed in Form-2
and  shall  file  annual  returns  of  its  activities  of  previous  year  in  Form-3  as  per  Rules
11(9) & 13(3)(vii) of the E-Waste(M) Rules, 2016; on or before 30th day of June of
every year.

6. The Energy source for lighting purpose shall preferably be LED based
7. The PP shall harvest rainwater from roof tops of the buildings and storm water drains to

recharge  the  ground  water  and  utilize  the  same for  different  industrial  applications  within
the plant

8. Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.
b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/

acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of  insertion  loss  will  be  done  at  different  points  at  0.5  meters  from  acoustic
enclosure/room  and  then  average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.
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 d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of

D.G. Set.
h) The  applicant  shall  comply  with  the  notification  of  MoEFCC,  India  on  Environment

(Protection)  second  Amendment  Rules  vide  GSR  371(E)  dated  17.05.2002  and  its
amendments regarding noise limit for generator sets run with diesel.

9. The applicant shall maintain good housekeeping.
10. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed

of  scientifically  so  as  not  to  cause  any  nuisance  /  pollution.  The  applicant  shall  take
necessary  permissions  from  civic  authorities  for  disposal  of  solid  waste.

11. The  applicant  shall  not  change  or  alter  the  quantity,  quality,  the  rate  of  discharge,
temperature  or  the  mode  of  the  effluent/emissions  or  hazardous  wastes  or  control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

12. The Board reserves the right to review, amend, suspend, revoke this consent and the same
shall be binding upon you.

13. The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control  compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

14. The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

15. The industry  shall  achieve the National  Ambient  Air  Quality  standards  prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.

16. This  consent  should  not  be  construed  as  exemption  from  obtaining  necessary  NOC/
permission from any other Government authorities.

17. The industry shall ensure replacement of pollution control system or its parts after expiry of
its  expected life  as  defined by  manufacturer  so  as  to  ensure  the  compliance of  standards
and safety of the operation thereof.

18. You shall operate OCEMS installed for source emission round 'O' clock and transmit data
online to CPCB and MPCB server. You shall also monitor effluent quality, stack emissions and
ambient air quality monthly/quarterly. You shall conduct Dioxin Furan monitoring by third
party NABL Accredited agency once in year and submit report to Sub Regional Officer.

19. You shall ensure collection, and segregation of BMW regularly to treat and dispose Off within
48 hrs from generation.

20. Whenever due to any accident or other unforeseen act or even, such emissions occur or is
apprehended to occur in excess of standards laid down, such information shall be forthwith
Reported  to  Board,  concerned  Police  Station,  office  of  Directorate  of  Health  Services,
Department of Explosives, Inspectorate of Factories and Local Body. In case of failure of
pollution control equipments, the production process connected to it shall be stopped.

21. The  applicant  shall  provide  an  alternate  electric  power  source  sufficient  to  operate  all
pollution control facilities installed to maintain compliance with the terms and conditions of
the  consent.  In  the  absence,  the  applicant  shall  stop,  reduce  or  otherwise,  control
production to abide by terms and conditions of this consent.
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22. The  industry  shall  recycle/reprocess/reuse/recover  Hazardous  Waste  as  per  the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled /processed /reused /recovered and only waste which has to be incinerated
shall  go  to  incineration  and  waste  which  can  be  used  for  land  filling  and  cannot  be
recycled/reprocessed etc.  should go for  that  purpose,  in  order  to  reduce load on
incineration and landfill site/environment.

23. An inspection book shall be opened and made available to the Board’s officers during
their visit to the applicant.

24. You  shall  not  Rent,  Lend,  Sell,  Transfer  or  Close  Down  the  facility  or  otherwise
transport the Bio Medical waste for any other purpose without obtaining prior written
permission of the MPC Board.

25. Separate  drainage  system  shall  be  provided  for  collection  of  trade  and  sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream  of  the  terminal  manholes.  No  effluent  shall  find  its  way  other  than  in
designed  and  provided  collection  system.

26. Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

27. The industry should not cause any nuisance in surrounding area.
28. The industry shall take adequate measures for control of noise levels from its own

sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m.

29. You shall  ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the facility premises.

30. The applicant shall  provide ports in the chimney/(s)  and facilities such as ladder,
platform  etc.  for  monitoring  the  air  emissions  and  the  same  shall  be  open  for
inspection to/and for use of the Board’s Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification.

31. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto

32. The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall  be
maintained.

33. The  applicant  shall  bring  minimum 33% of  the  available  open  land  under  green
coverage/  plantation.  The  applicant  shall  submit  a  yearly  statement  by  30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

34. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent  conditions.
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35. The  firm  shall  submit  to  this  office,  the  30th  day  of  September  every  year,  the
Environment  Statement  Report  for  the  financial  year  ending  31st  March  in  the
prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection)
(second Amendment) Rules, 1992.

36. You  should  monitor  effluent  quality,  stack  emissions  and  ambient  air  quality
monthly/quarterly.  You shall  conduct Dioxin Furan monitoring by third party NABL
Accredited agency once in every year and submit report to Sub Regional Officer.

37. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

38. The  applicant  shall  provide  facility  for  collection  of  environmental  samples  and
samples  of  trade  and  sewage  effluents,  air  emissions  and  hazardous  waste  to  the
Board  staff  at  the  terminal  or  designated  points  and  shall  pay  to  the  Board  for  the
services rendered in this behalf.

39. You shall obtain necessary prior permission for providing additional control equipment
with  necessary  specifications  and  operation  thereof  or  alteration  or  shall  ensure
replacement of pollution control system or its parts after expiry of its expected life as
defined by manufacturer so as to ensure the compliance of standards and safety of the
operation thereof.

40. You shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental  Protection  Act,  1986  and  industry  specific  standard  under  EP  Rules
1986  which  are  available  on  MPCB  website  (www.mpcb.gov.in).

41. You shall create the Environmental Cell by appointing an Environmental Engineer and
Chemist for looking after day-to-day activities related to compliance of CCA.

42. You should comply with the Hazardous and Other Wastes (M & TM) Rules, 2016 , Bio
Medical Waste Management Rules,2016 and submit the Annual Returns as per Rule
6(5) & 20(2) of Hazardous and Other Wastes (M & TM) Rules, 2016 for the preceding
year in Form-IV by 30th June of every year

43. You should comply with the Hazardous and Other Wastes (M & TM) Rules, 2016 , Bio
Medical Waste Management Rules,2016 and submit the Annual Returns as per Rule
6(5) & 20(2) of Hazardous and Other Wastes (M & TM) Rules, 2016 for the preceding
year in Form-IV by 30th June of every year

This certificate is digitally & electronically signed.
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
Fax: 24023516
Website: http://mpcb.gov.in
Email: cac-cell@mpcb.gov.in

Kalpataru Point, 2nd, 3rd
and 4th floor, Opp. Cine
Planet Cinema, Near Sion
Circle, Sion (E),
Mumbai-400022

RED/L.S.I (R22)
No:- Format1.0/CAC/UAN
No.0000202694/CO/2410001242

Date: 13/10/2024

To,
M/s- Godavari Biorefineries Ltd.
Gut No. 159-165, 180/1, 180/2, 181/1, 181/2, 187/1,
187/2, 188, 189, 199, 158, 167-178, 511, 139-2
Sakarwadi, Tal- Kopargaon, Dist- Ahmednagar Your Service is Our Duty

Sub: Grant of Renewal of Consent to Operate with change in product
under Product-Mix

Ref: 1. Consent to Operate granted vide No. Format 1.0/CAC/UAN No.
0000154055/CO/2302001917 dated 27/2/2023

2. Environmental Clearance granted vide No. F No. IA-J-11011/154/2019-IA-II
(I) dated 06/8/2021

3. Minutes of 3rd meeting of Technical Committee (2024-25) dated
16/8/2024

4. Minutes of 7th Consent Appraisal Committee 2024-25 meeting dated
24/9/2024

Your application No.MPCB-CONSENT-0000202694 Dated 14.03.2024
For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 and Rule 18(7) of the Hazardous & Other Wastes
(Management & Transboundary Movement) Rules 2016 is considered and the consent is
hereby granted subject  to  the  following terms and conditions  and as  detailed  in  the
schedule I, II, III & IV annexed to this order:

1. The consent to operate is granted for a period up to 31/08/2029
2. The capital investment of the project is Rs.242.79 Crs. (As per C.A Certificate

submitted by industry Existing CI is-Rs. 211.39 Crs + Increase in C.I. – Rs.
31.4 Crs)

3. Consent is valid for the manufacture of:
Sr
No Product Existing

Quantity
Proposed
Quantity Total UOM

Products
A. Ester

1 Ethyl Acetate 5400 0 5400 MT/M
2 Dilute Ethyl Acetate and other ester 30 0 30 MT/M
3 3- Methoxy Butyl Acetate 25 0 25 MT/M
4 Diethyl Oxalate 20 0 20 MT/M
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Sr
No Product Existing

Quantity
Proposed
Quantity Total UOM

5

Ethyl Crotonate

20 0 20 MT/M

Methyl Crotonate
Methyl beta amino crotonate
Butane diol Polyester
Ethyl Butyrate
Diethyl Succinate
Dimethyl Phthalate
Isopropyl Crotonate
Hexyl Acetate
Hexyl Salicylate
Diethyl Pthalate
Isopropenyl Acetate
Methyl Acrylate
Ethyl Propionate
Styralyl Acetate
1- Ethoxy Ethyl Acetate
Sorbyl Acetate
Ethyl Formate

6 Butyl Acetate 20 80 100 MT/M
7 Propyl Acetate 20 5 20 MT/M
8 Dibutyl Itaconate 20 30 50 MT/M
9 Triacetin 20 30 50 MT/M

10

Butylbutyrate

0 300 300 MT/M

2-Ethylhexyl acetate
Cis-3-Hexenyl Salicylate
2-Ethylhexyl butyrate
Cis-3-Hexenyl Acetate
Cis-3-Hexenyl Butyrate
Cis-3-Hexenyl Isobutyrate
Cis-3-Hexenyl Hexanoate
Cis-3-Hexenyl cis-3-hexanoate
Triethyl Citrate
Tributyl Citrate
Diethyl Itaconate
Iso propyl acetate
Isoamyl acetate
Ethyl Nicotinate
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Sr
No Product Existing

Quantity
Proposed
Quantity Total UOM

B. ETHER
11 Ethyl Vinyl Ether 25 75 100 MT/M

12

Iso butyl Vinyl Ether

15 15 30 MT/M
Methyl Vinyl Ether
Butyl Vinyl Ether
Diethyl Ether

13 Acetaldehyde 2000 0 2000 MT/M
14 Crotonaldehyde 1000 0 1000 MT/M
15 Acetaldol 425 0 425 MT/M

C. ALDEHYD ES
16 Paraldehyde 60 140 200 MT/M
17 Butyraldehyde 20 180 200 MT/M
18 2-Ethylbutyraldehyde 20 180 200 MT/M
19 2 Ethyl Crotonaldehyde 20 180 200 MT/M
20 Cinnamaldehyde 20 180 200 MT/M
21 Sorbaldehyde 20 180 200 MT/M
22 Hexyl Cinnamaldehyde 20 180 200 MT/M
23 2- Ethyl Hexenal 20 180 200 MT/M
24 2 Ethyl Hexanal 20 180 200 MT/M
25 Dimethyl-3-Cyclohexene-1- Carboxaldehyde 20 180 200 MT/M
26 1,1-Bis (3,4-dimethylphenyl) ethane 20 180 200 MT/M
27 1,1-Di-p-Tolylethane 20 180 200 MT/M
28 Trans 2-Hexenal 20 180 200 MT/M

D. AMIDE
29 Croto Resin and Croto Di Urea 90 0 90 MT/M
30 Niacinamide 0 0 30 MT/M

E. GLYCOL
31 1,3 Butylene Glycol 200 0 200 MT/M
32 Dilute/Impure 1-3 Butylene Glycol 32.22 0 32.22 MT/M
33 2- Ethyl,1,3 Hexane Diol 33.33 0 33.33 MT/M
34 Propylene Glycol 0 0 50 MT/M
35 Ethylene Glycol 0 0 10 MT/M
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Sr
No Product Existing

Quantity
Proposed
Quantity Total UOM

F. Acid
36 Acetic Acid 598.85 0 598.85 MT/M
37 Dilute Acetic Acid 110 0 110 MT/M

38

Butyric Acid

0 0 15 MT/M
Crotonic acid
M-Toluic Acid
Benzoic Acid

39 Nicotinic acid 0 0 60 MT/M
40 Sorbic Acid or Potassium Sorbate 0 0 50 MT/M

G. ALCOHOL
41 Butanol 117.7 82.3 200 MT/M
42 3-Methoxy Butanol 25 0 25 MT/M
43 Dilute 3 Methoxy Butanol 2.7 0 2.7 MT/M
44 Crotyl Alcohol 20 0 20 MT/M
45 Impure Crotyl Alcohol 20 0 20 MT/M
46 Isobutanol 20 0 20 MT/M
47 Tri Methalol Propane 20 0 20 MT/M
48 2,5-Furan dimethanol 20 0 20 MT/M
49 Phenyl Ethyl Alcohol 20 0 20 MT/M
50 Phenyl methyl carbinol 20 0 20 MT/M
51 Isoamyl Alcohol 20 0 20 MT/M
52 Polycosanal 20 0 20 MT/M
53 N-hexanol 20 0 20 MT/M
54 Cinnamic Alcohol 20 80 100 MT/M
55 2-Ethyl-1-Butanol 7 0 7 MT/M
56 2-Ethyl Hexanol 1.3 29.7 31 MT/M
57 Sorbic Alcohol 0 0 50 MT/M
58 Cis-3-Hexenol 0 0 50 MT/M

H. KETONE
59 3- Methyl 3-Pentene-One (MPO) 500 -100 500 MT/M
60 Ketone Mixture 197.5 0 197.5 MT/M
61 Gbamber 0 0 50 MT/M

62

Valerolactone

15 0 15 MT/M

3-Methyl -2-Pentanone
Methyl Ethyl Ketone
Acetone
Diethyl ketone
Acetophenone
4-Hydroxy 2-Butanone

63 Methyl Isopropyl Ketone (MIPK) 0 0 50 MT/M
I. OXIMES
64 Acetaldehyde Oxime 20 0 20 MT/M

J, ACETALS
65 Acetaldehyde Diethyl Acetal 25 0 25 MT/M
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Sr
No Product Existing

Quantity
Proposed
Quantity Total UOM

66

Acetaldehyde Dimethyl Acetal

15 0 15 MT/M

Formaldehyde Dimethyl Acetal
Formaldehyde Diethyl Acetal
Acetaldehyde Dibutyl Acetal
Acetaldehyde Di Iso Propyl Acetal
Acetaldehyde Di-Iso Amyl Acetal
Crotonaldehyde Diethyl Acetal
Butyraldehyde dimethyl acetal
Butyraldehyde diethyl acetal
Cinnamaldehyde Diethyl Acetal
Tri Ethoxy Butane
Tri methoxy Butane
Acetaldehyde Propylene Glycol Acetal
Trans 2-Hexenal Propylene Glycol Acetal

K. NITRILES

67

Propionitrile

20 0 20 MT/M
Butyronitrile
Isobutyronitrile
Valeronitrile

68 Acetonitrile 20 0 20 MT/M
69 Crotonitrile 8.33 0 8.33 MT/M

L. SALTS

70
Sodium Benzoate

9.82 0 9.82 MT/MSodium Chloride
Ammonium sulfate

71 Sodium Sulphate 245 0 245 MT/M
72 Ammonium Sulphate 15.97 0 15.97 MT/M

M. Pyridine
73 MEP (Methyl Ethyl Pyridene) 0 0 50 MT/M

N. Anhydride
74 Crotonic Anhydride 8.33 0 8.33 MT/M
75 Turbine - (Captive Power Plant) 5.6 0 5.6 MW
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4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr
No Description Permitted (in

CMD) Standards to Disposal Path

1. Trade effluent 592.82 As per Schedule-I Recycle 100% to
achieve ZLD

2. Domestic effluent 200 As per Schedule-I On land for gardening
5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr
No.

Stack
No.

Description of stack /
source

Number of
Stack

Standards to be
achieved

1 S-1 Boiler (30 TPH) 1 As per Schedule -II
2 S-2 ISGEC Boiler (18 TPH) 1 As per Schedule -II
3 S-3 Thermax Boiler (18 TPH) 1 As per Schedule -II
4 S-4 FBC Boiler (12 TPH) 1 As per Schedule -II
5 S-4 D. G. Set (1000 KVA) 1 As per Schedule -II
6 S-5 DG Set (590 KVA) 1 As per Schedule -II

6. Non-Hazardous Wastes:
Sr
No Type of Waste Quantity UoM Treatment Disposal

1 Bio Degradable Waste 408 Kg/Day Composting Used as mannure

2 Non Biodegradable
waste 272.5 Kg/Day Sale Sale to authorized party

3 STP Sludge 30.64 Kg/Day Composting Used as mannure
4 WTP Sludge 300 Kg/Day Landfilling at own land

5 Dust 3.0 MT/Day Sale Sale to Brick
Manufacturer

6 Boiler Ash 65 MT/Day Sale Sale to Brick
Manufacturer

7 Insulation & Glass
wool waste 0.5 Ton/M Sale Sale to authorized party

7. Conditions  under  Hazardous & Other  Wastes  (M & T  M)  Rules  2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:

Sr
No

Category No./
Type Quantity UoM Treatment Disposal

1 36.1 Any process or
distillation residue 0.192 MT/Day Incineration CHWTSDF

2 28.3 Spent carbon 31 MT/A Incineration/
Recycle

Sale to Authorized
Recycler /
CHWTSDF
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Sr
No Category No./ Type Quantity UoM Treatment Disposal

3 1.6 Spent catalyst and
molecular sieves 3.58 MT/A Incineration/

Recycle
Sale to
authorized party
/ CHWTSDF

4 1.4 Organic residues 8.0 CMD Incineration/
Recycle CHWTSDF

5
35.3 Chemical sludge
from waste water
treatment

1.5 MT/Day Landfill CHWTSDF

6 5.1 Used or spent oil 1.2 KL/A Recycle Sale to
authorised party

7
35.2 Spent ion exchange
resin containing toxic
metals

1.2 MT/A Incineration/
Recycle

Sale to
Authorized
Recycler /
CHWTSDF

8 37.3 Concentration or
evaporation residues 0.3 MT/Day NA CHWTSDF

9 20.2 Spent solvents 1 KL/D Recycle* Sale to
authorised party

10 Used Discarded PPEs 1 MT/A Incineration CHWTSDF
  * Sale to Authorized Party having permission under Rule 9 of H&OW Rule
8. Conditions under Batteries (Management & Handling) Rules, 2001:

Sr No Type of Waste Quantity UoM Disposal Path
1 Used Batteries 80.00 Nos./Y Sale to Authorized Party

 

Specific Conditions for used Batteries:
i. The applicant shall ensure that used batteries are not disposed of in any manner

other  than by depositing with the authorized dealer/  manufacturer/  registered
recycler/ importer/ re-conditioner or at the designated collection center.

ii. The applicant shall file half-yearly return in Form VIII to the M.P.C. Board.
iii. Bulk  consumers  to  their  user  units  may  auction  used  batteries  to  registered

recyclers only.
9. Conditions under E-Waste Management:

Sr No Type of Waste Quantity UoM Disposal Path
1 E Waste 1.00 MT/A Sale to Authorized Party

10. The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

11. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

12. This Consent is issued subject to an order passed or may be passed by Hon’able NGT
in application no. 68/2014
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13. The applicant shall comply with the conditions of the Environmental Clearance granted
vide letter No. F No. IA-J-11011/154/2019-IA-II (I) dated 06/8/2021

14. Volatile Organic Compounds (VOCs)/Fugitive emissions shall be controlled at 99.97%
with effective chillers/modern technology

15. The applicant shall make an application for renewal of consent 60 days prior to date of
expiry of the consent. (Operate/Renewal)

16. This  consent  is  issued pursuant  to  the  decision  of  the  3rd  meeting  of  Technical
Committee (2024-25) dated 16/8/2024 and 7th Consent Appraisal Committee 2024-25
meeting dated 24/9/2024

17. The  industry  shall  create  an  Environment  Cell  by  appointing  an  Environmental
Engineer  /  Expert  for  looking  after  day-to-day  activities  related  to  Environment  /
Pollution control.

This  consent  is  issued  on  the  basis  of  information/documents  submitted  by  the
Applicant/Project Proponent, if it has been observed that the information submitted by the
Applicant/Project Proponent is false, misleading or fraudulent, the Board reserves its right
to revoke the consent & further legal action will be initiated against the Applicant/Project
Proponent.

Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type

1 2427900.00 TXN2404004411 26/04/2024 Online Payment
 Copy to:

 
1. Regional Officer, MPCB, Nashik and Sub-Regional Officer, MPCB, Ahmednagar
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

221
824



M/s- Godavari Biorefineries Ltd./CO/UAN No.MPCB-CONSENT-0000202694/Indus-Id.1241 (13-10-2024
04:27:25 pm) /QMS.PO6_F02/00 Page 9 of 16

 
SCHEDULE-I

Terms & conditions for compliance of Water Pollution Control:
1. A] As  per  your  application,  you  have  provided  Effluent  Treatment  Plant  (ETP)  of

designed  capacity  of  600.00  CMD  consisting  of  Primary  (Collection  tank,
Equalization tank, Flash mixer, Primary Clarifier/Primary Settling Tank, Anaerobic
Digester (UASB)), Secondary (Activated sludge process), Tertiary (Pressure sand
filter,  Activated  carbon  filter),  Advanced  treatment  (Reverse  osmosis,  Multi
effective evaporator), Sludge treatment (Sludge drying bed) for the treatment of
592.82 CMD of trade effluent.

B] The Applicant shall  operate the effluent treatment plant (ETP) to treat the trade
effluent  and  recycle  the  entire  treated  effluent  into  the  process  for  various
purposes such as for cooling, process & Scrubbing with metering system so as to
achieve Zero Liquid Discharge. There shall be no discharge on land or outside
factory premises.

2. A] As  per  your  application,  you have provided 02 Sewage Treatment  Plants  of
designed capacity 200 CMD + 50 CMD for treatment of 200 CMD of sewage

B] Industry shall comply prescribed standards & disposal path as prescribed at Sr.
No. 1B of schedule I.

3. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification there of & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Sr. No. Purpose for water consumed Water consumption quantity
(CMD)

1. Industrial Cooling, spraying in mine pits
or boiler feed 2222.50

2. Domestic purpose 219.00

3. Processing whereby water gets polluted
& pollutants are easily biodegradable 249.19

4.
Processing whereby water gets polluted
& pollutants are not easily
biodegradable and are toxic

0.00

5. Gardening 219

6. The  Applicant  shall  provide  Specific  Water  Pollution  control  system  as  per  the
conditions  of  EP  Act,  1986  and  rule  made  there  under  from  time  to  time/
Environmental Clearance/ CREP guidelines.
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have provided the Air pollution control (APC) system and erected
following stack (s) to observe the following fuel pattern:

Stack
No. Source

APC System
provided/pro

posed

Stack
Height(in

mtr)
Type of Fuel

Sulphur
Content(in

%)
Pollutant Standard

S-1 Boiler ESP 52.00 Coal/Biomass
5675 Kg/Hr 0.5

TPM 115
Mg/Nm3

SO2 1362
Kg/Day

S-2 ISGEC
Boiler ESP 30.00 Coal / Biomass

3405 Kg/Hr 0.5
TPM 115

Mg/Nm3

SO2 817.2
Kg/Day

S-3 Boiler ESP 30.00 Coal 3505
Kg/Hr 0.5

TPM 115
Mg/Nm3

SO2 841.20
Kg/Day

S-4 Boiler
Fabric Bag

Filter
Multi Cyclone

30.00 Coal 2170
Kg/Hr 0.5

TPM 115
Mg/Nm3

SO2 650.40
Kg/Day

S-5 DG Set Acoustic
Enclosure 9.00 HSD 150 Ltr/Hr 1

TPM 115
Mg/Nm3

SO2 72
Kg/Day

S-6 DG Set Acoustic
Enclosure 6.00 HSD 65 Ltr/Hr 1

TPM 115
Mg/Nm3

SO2 31.20
Kg/Day

2. The  Applicant  shall  provide  Specific  Air  Pollution  control  equipments  as  per  the  conditions  of  EP
Act,  1986  and  rule  made  there  under  from time  to  time/  Environmental  Clearance  /  CREP
guidelines.

3. The Applicant shall obtain necessary prior permission for providing additional control equipment
with  necessary  specifications  and  operation  thereof  or  alteration  or  replacement/alteration  well
before its life come to an end or erection of new pollution control equipment.

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological  improvement  or  otherwise  such  variation  (including  the  change  of  any  control
equipment, other in whole or in part is necessary).
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SCHEDULE-III

Details of Bank Guarantees:

Sr.
No
.

Consent
(C2E/
C2O

/C2R)

Amt of BG
Imposed

Submission
Period Purpose of BG Compliance

Period
Validity

Date

1 C to O 1000000 Existing
Zero Liquid Discharge

to be achieved by
MEE/Incineration

31/8/2029 28/2/2030

2 C to O 500000 Existing
Towards O&M of
Pollution Control

System
31/8/2029 28/2/2030

3 C to O 1000000 Existing Towards compliance
of Consent Conditions 31/8/2029 28/2/2030

 

 
If the above Bank Guarantee is not submitted within stipulated period, then 12%
interest will be levied as a penalty as per circular dtd 29/02/2024 No.
BO/MPCB/AS(T)/Circular/B-240229FTS0122

 BG Forfeiture History

Srno. Consent
(C2E/C2O/C2R)

Amount of
BG

imposed
Submission

Period
Purpose

of BG
Amount of

BG
Forfeiture

Reason of
BG

Forfeiture
NA

 BG Return details
Srno. Consent (C2E/C2O/C2R) BG imposed Purpose of BG Amount of BG Returned

NA
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SCHEDULE-IV

General Conditions:
1. Consumers or bulk consumers of electrical and electronic equipment listed in Schedule

I shall ensure that e-waste generated by them is channelised through collection centre
or dealer of authorised producer or dismantler or recycler or through the designated
take back service provider of the producer to authorised dismantler or recycler

2. Bulk  consumers  of  electrical  and  electronic  equipment  listed  in  Schedule  I  shall
maintain records of e-waste generated by them in Form-2 and make such records
available for scrutiny by the concerned State Pollution Control Board

3. Consumers or bulk consumers of electrical and electronic equipment listed in Schedule
I shall ensure that such end-of-life electrical and electronic equipment are not admixed
with e-waste containing radioactive material as covered under the provisions of the
Atomic Energy Act, 1962 (33 of 1962) and rules made there under;

4. Bulk  consumers  of  electrical  and  electronic  equipment  listed  in  Schedule  I  shall  file
annual returns in Form-3, to the concerned State Pollution Control Board on or before
the 30th day of June following the financial year to which that return relates. In case of
the  bulk  consumer  with  multiple  offices  in  a  State,  one  annual  return  combining
information from all  the offices shall  be filed to the concerned State Pollution Control
Board  on  or  before  the  30th  day  of  June  following  the  financial  year  to  which  that
return  relates.

5. Specific  Conditions  for  storage,  Handling  and  Disposal  of  Waste  from  Electrical  &
Electronic  equipment  (WEEE):
1. Collection of WEEE - The applicant must provide appropriate and dedicated

vehicles duly identified as per the norms for transportation of Hazardous Waste.
The applicant shall obtain all the required permits for transportation of WEEE
from competent authority. The applicant shall ensure the safe transport of the
WEEE without any spillage during transportation.
Storage for  disassembled parts:  The  applicant  must  provide  appropriate
storage for disassembled spare parts from WEEE. Some spare parts (e.g. motors
and  compressors)  will  contain  oil  and/or  other  fluids.  Such  part  must  be
appropriately segregated and stored in containers that are secured such that oil
and other  fluids cannot  escape from them. These containers  must  be stored on
an area with an area with an impermeable surface and a sealed drainage system.

2. Storage for other components and residues:Other components and residues
arising from the treatment of WEEE will  need to be contained following their
removal for disposal or recovery. Where they contain hazardous substances they
should be stored on impermeable surface and in appropriate containers or bays
with weatherproof covering. Containers should be clearly labelled to identify their
contents and must be secured so that liquids, including rain water cannot enter
them.  Components  should  be  segregated  having  regard  to  their  eventual
destinations and the compatibility of the component types. All batteries should be
handled and stored having regard to the potential fire risk associated with team.

3. Balances : WEEE Guidelines also requires that sites for handling of WEEE have
“balances to measure the weight of the segregated waste’. The objective is to
ensure that a record of weights can be maintained of WEEE entering a facility and
components and materials leaving each site (together with their destinations).
The nature of the weighing equipment should be appropriate for the type and
quantity of WEEE being processed.
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4. Plastic, which cannot be recycled and is hazardous in nature, is recommended to be
land filled in nearby CHWTSDF.

5. Ferrous and nonferrous metal recycling facilities fall under the purview of existing
environmental regulations for air, water, noise, land and soil pollution and generation
of hazardous waste and the same should be followed.

6. CFCS should be either reused or incinerated in common hazardous waste Incineration
facilities at CHWTSDF.

7. Waste  Oil  should  be  either  reused  or  incinerated  in  common  hazardous  waste
incineration facilities.

8. PCB's  containing  capacitors  shall  be  incinerated  in  common  hazardous  waste
incineration facilities at CHWTSDF.

9. Mercury recovery and lead recycling facilities from batteries fall under the Hazardous
& Other Wastes (M & TM) Rules, 2016.

10. Existing environmental regulations for air; water; noise, land and soil pollution and
generation of hazardous waste and the same should be followed. In case Mercury or
lead recovery is very low, they can be temporarily stored at e-waste recycling facility
and later disposed in TSDF.

11. The industry shall maintain records of the e-waste purchased, processed in Form-2
and  shall  file  annual  returns  of  its  activities  of  previous  year  in  Form-3  as  per  Rules
11(9) & 13(3)(vii) of the E-Waste(M) Rules, 2016; on or before 30th day of June of
every year.

6. The Energy source for lighting purpose shall preferably be LED based
7. The PP shall harvest rainwater from roof tops of the buildings and storm water drains to

recharge  the  ground  water  and  utilize  the  same for  different  industrial  applications  within
the plant

8. Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.
b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/

acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of  insertion  loss  will  be  done  at  different  points  at  0.5  meters  from  acoustic
enclosure/room  and  then  average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of

D.G. Set.
h) The  applicant  shall  comply  with  the  notification  of  MoEFCC,  India  on  Environment

(Protection)  second  Amendment  Rules  vide  GSR  371(E)  dated  17.05.2002  and  its
amendments regarding noise limit for generator sets run with diesel.

9. The applicant shall maintain good housekeeping.
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10. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be
disposed  of  scientifically  so  as  not  to  cause  any  nuisance  /  pollution.  The  applicant
shall take necessary permissions from civic authorities for disposal of solid waste.

11. The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature  or  the  mode  of  the  effluent/emissions  or  hazardous  wastes  or  control
equipments  provided  for  without  previous  written  permission  of  the  Board.  The
industry  will  not  carry  out  any  activity,  for  which  this  consent  has  not  been
granted/without prior consent of the Board.

12. The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding upon you.

13. The  industry  shall  submit  quarterly  statement  in  respect  of  industries  obligation
towards consent and pollution control compliance's duly supported with documentary
evidences (format can downloaded from MPCB official site).

14. The industry shall submit official e-mail address and any change will be duly informed
to the MPCB.

15. The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government  of  India,  Notification  No.  B-29016/20/90/PCI-L  dated.  18.11.2009  as
amended.

16. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

17. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

18. You shall ensure collection, and segregation of BMW regularly to treat and dispose Off
within 48 hrs from generation.

19. Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith  Reported to  Board,  concerned Police  Station,  office of  Directorate of  Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipments, the production process connected to it shall
be stopped.

20. The applicant shall provide an alternate electric power source sufficient to operate all
pollution  control  facilities  installed  to  maintain  compliance  with  the  terms  and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

21. The  industry  shall  recycle/reprocess/reuse/recover  Hazardous  Waste  as  per  the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled /processed /reused /recovered and only waste which has to be incinerated
shall  go  to  incineration  and  waste  which  can  be  used  for  land  filling  and  cannot  be
recycled/reprocessed etc.  should go for  that  purpose,  in  order  to  reduce load on
incineration and landfill site/environment.

22. An inspection book shall be opened and made available to the Board’s officers during
their visit to the applicant.

23. You  shall  not  Rent,  Lend,  Sell,  Transfer  or  Close  Down  the  facility  or  otherwise
transport the Bio Medical waste for any other purpose without obtaining prior written
permission of the MPC Board.
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24. Separate  drainage  system  shall  be  provided  for  collection  of  trade  and  sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream  of  the  terminal  manholes.  No  effluent  shall  find  its  way  other  than  in
designed  and  provided  collection  system.

25. Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

26. The industry should not cause any nuisance in surrounding area.
27. The industry shall take adequate measures for control of noise levels from its own

sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m.

28. You shall  ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the facility premises.

29. The applicant shall  provide ports in the chimney/(s)  and facilities such as ladder,
platform  etc.  for  monitoring  the  air  emissions  and  the  same  shall  be  open  for
inspection to/and for use of the Board’s Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification.

30. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto

31. The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall  be
maintained.

32. The  applicant  shall  bring  minimum 33% of  the  available  open  land  under  green
coverage/  plantation.  The  applicant  shall  submit  a  yearly  statement  by  30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

33. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent  conditions.

34. The  firm  shall  submit  to  this  office,  the  30th  day  of  September  every  year,  the
Environment  Statement  Report  for  the  financial  year  ending  31st  March  in  the
prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection)
(second Amendment) Rules, 1992.

35. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

36. The  applicant  shall  provide  facility  for  collection  of  environmental  samples  and
samples  of  trade  and  sewage  effluents,  air  emissions  and  hazardous  waste  to  the
Board  staff  at  the  terminal  or  designated  points  and  shall  pay  to  the  Board  for  the
services rendered in this behalf.
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37. You shall obtain necessary prior permission for providing additional control equipment
with  necessary  specifications  and  operation  thereof  or  alteration  or  shall  ensure
replacement of pollution control system or its parts after expiry of its expected life as
defined by manufacturer so as to ensure the compliance of standards and safety of the
operation thereof.

38. You shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental  Protection  Act,  1986  and  industry  specific  standard  under  EP  Rules
1986  which  are  available  on  MPCB  website  (www.mpcb.gov.in).

39. You shall create the Environmental Cell by appointing an Environmental Engineer and
Chemist for looking after day-to-day activities related to compliance of CCA.

40. You should comply with the Hazardous and Other Wastes (M & TM) Rules, 2016 , Bio
Medical Waste Management Rules,2016 and submit the Annual Returns as per Rule
6(5) & 20(2) of Hazardous and Other Wastes (M & TM) Rules, 2016 for the preceding
year in Form-IV by 30th June of every year

This certificate is digitally & electronically signed.
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1 CHEMICAL- ATMOSPHERIC
POLLUTION Ambient Air Fine particulate matter (PM2.5) SEC/SOP/Air/Ambient/03:2018

2 CHEMICAL- ATMOSPHERIC
POLLUTION Ambient Air Oxides of Nitrogen IS 5182(Part 6): 2006

3 CHEMICAL- ATMOSPHERIC
POLLUTION Ambient Air Respirable suspended

particulate matter (PM10) IS 5182 (P-23):2006

4 CHEMICAL- ATMOSPHERIC
POLLUTION Ambient Air Sulphur Dioxide (SOx) IS 5182 (P-2):2001

5 CHEMICAL- ATMOSPHERIC
POLLUTION Stack Emission Oxides of Nitrogen IS 11255 (Part 7):2005

6 CHEMICAL- ATMOSPHERIC
POLLUTION Stack emission Sulphur Dioxide IS 11255 (Part 2) :1985 (RA

2003)

7 CHEMICAL- ATMOSPHERIC
POLLUTION Stack emissions Particulate matter (PM) IS 11255 (Part 1):1985

8 CHEMICAL- POLLUTION &
ENVIRONMENT Liquid Effluent Alkalinity IS:3025 (P-23) 1986

9 CHEMICAL- POLLUTION &
ENVIRONMENT Liquid Effluent Biological Oxygen Demand

(BOD)
IS:3025 (Part- 44):1993 (3
days, 27 °C ±1°C. Oxygen
Depletion method )

10 CHEMICAL- POLLUTION &
ENVIRONMENT Liquid Effluent Calcium(as Ca) IS:3025 (P-40) 1991

11 CHEMICAL- POLLUTION &
ENVIRONMENT Liquid Effluent Chemical Oxygen Demand

(COD) IS:3025 (P-58) :2006

12 CHEMICAL- POLLUTION &
ENVIRONMENT Liquid Effluent Choride IS: 3025 (P-32) 1988

13 CHEMICAL- POLLUTION &
ENVIRONMENT Liquid effluent Electrical Conductivity(EC) IS: 3025 (P-14)-2013

14 CHEMICAL- POLLUTION &
ENVIRONMENT Liquid Effluent Magnesium(as Mg) IS:3025 (P-46) 1994

15 CHEMICAL- POLLUTION &
ENVIRONMENT Liquid Effluent Oil and Grease IS 3025 (Part-39)-1991, (RA

2003)

16 CHEMICAL- POLLUTION &
ENVIRONMENT Liquid Effluent Potassium IS:3025 (P-45) 1993

17 CHEMICAL- POLLUTION &
ENVIRONMENT Liquid Effluent Sodium IS:3025 (P-45) 1993

18 CHEMICAL- POLLUTION &
ENVIRONMENT Liquid Effluent Sulphate IS:3025 (P-24) 1986, (RA 2003)
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19 CHEMICAL- POLLUTION &
ENVIRONMENT Liquid Effluent Total Dissolved Solids(TDS) IS:3025 (P-16)-1984 Amd.1

20 CHEMICAL- POLLUTION &
ENVIRONMENT Liquid Effluent Total Hardness IS:3025 (P-21) 2009

21 CHEMICAL- POLLUTION &
ENVIRONMENT Liquid Effluent Total Suspended Solids(TSS) IS:3025 (P-17)-1984

22 CHEMICAL- POLLUTION &
ENVIRONMENT Liquid efluent pH IS:3025 (P-II)-1983

23 CHEMICAL- SOIL AND
ROCK Soil Available Potassium

Testing Manual of Soil, Ministry
of Agriculture, Govt. of India
-2011-(Method for netural and
Alkaline soil) PP-99-100

24 CHEMICAL- SOIL AND
ROCK Soil Exchangeable Calcium

Testing Manual of Soil, Ministry
of Agriculture, Govt. of India
-2011-(Method for netural and
Alkaline soil) PP-102-104

25 CHEMICAL- SOIL AND
ROCK Soil Exchangeable Magnesium

Testing Manual of Soil, Ministry
of Agriculture, Govt. of India
-2011-(Method for netural and
Alkaline soil) PP-104-105

26 CHEMICAL- SOIL AND
ROCK Soil Organic Matter(Organic

Carbon) IS 2720(P:XXII)(RA 2010)

27 CHEMICAL- SOIL AND
ROCK Soil pH IS 2720 (P-26)

28 CHEMICAL- SOIL AND
ROCK Soils Electrical Conductivity(EC) IS 14767:2000

29 CHEMICAL- SOIL AND
ROCK Soils Mineralizable Nitrogen

Testing Manual of Soil, Ministry
of Agriculture, Govt. of India
-2011-(Method for netural and
Alkaline soil) PP-89-91

30 CHEMICAL- WATER Drinking Water Total Hardness IS:3025 (P-21) 2009

31 CHEMICAL- WATER Ground Water Chlorides(As Cl-) IS:3025 (P-32) 1988

32 CHEMICAL- WATER Ground Water Fluoride APHA23rd Ed. 2017, 4500-F –
D. SPANDS Method

33 CHEMICAL- WATER Ground Water Sulphate(As SO4) IS:3025 (P-24) 1986, (RA 2003)

34 CHEMICAL- WATER Ground Water Turbidity IS:3025 (P-10) 1984

35 CHEMICAL- WATER Irrigation Water Sodium IS:3025 (P-45) 1993

36 CHEMICAL- WATER Irrigation Water Total Dissolved Solids IS:3025 (P-16)-1984 Amd.1
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37 CHEMICAL- WATER Irrigation Water Total Nitrate Nitrogen( as NO3)
APHA 23rd Ed. 2017, 4500-NO -
B. 3 Ultraviolet
Spectrophotometric Method

38 CHEMICAL- WATER Surface Water Acidity IS : 3025 ( Part 22 ) – 1986

39 CHEMICAL- WATER Surface Water Chlorides(Cl-) IS:3025 (P-32) 1988

40 CHEMICAL- WATER Surface Water Total Ntrate Nitrogen( As NO3)
APHA 23rd Ed. 2017, 4500-NO -
B. 3 Ultraviolet
Spectrophotometric Method

41 CHEMICAL- WATER Drinking Water Acidity IS : 3025 ( Part 22 ) – 1986

42 CHEMICAL- WATER Drinking water Biological Oxygen
Demand(BOD)

IS:3025 (Part- 44):1993 (3
days, 27°C ±1°C. Oxygen
Depletion method )

43 CHEMICAL- WATER Drinking Water Calcium(asCa) IS:3025 (P-40) 1991

44 CHEMICAL- WATER Drinking Water Chemical Oxygen
Demand(COD) IS:3025 (P-58) :2006

45 CHEMICAL- WATER Drinking Water Chlorides IS: 3025 (P-32) 1988

46 CHEMICAL- WATER Drinking Water Electrical Conductivity IS: 3025 (P-14)-2013

47 CHEMICAL- WATER Drinking Water Fluroide APHA23rd Ed. 2017, 4500-F –
D. SPANDS Method

48 CHEMICAL- WATER Drinking Water Magnesium (as Mg) IS:3025 (P-46) 1994

49 CHEMICAL- WATER Drinking Water pH IS:3025 (P-II)-1983

50 CHEMICAL- WATER Drinking Water Potassium IS:3025 (P-45) 1993

51 CHEMICAL- WATER Drinking Water Sodium IS:3025 (P-45) 1993

52 CHEMICAL- WATER Drinking Water Sulphate(as SO4) IS:3025 (P-24) 1986, (RA 2003)

53 CHEMICAL- WATER Drinking Water Total Alkalinity(As CaCO3) IS:3025 (P-23) 1986

54 CHEMICAL- WATER Drinking Water Total Dissolved Solids(TDS) IS:3025 (P-16)-1984 Amd.1

55 CHEMICAL- WATER Drinking Water Total Nitrate Nitrogen (as NO3)
APHA 23rd Ed. 2017, 4500-NO -
B. 3 Ultraviolet
Spectrophotometric Method

56 CHEMICAL- WATER Drinking Water Turbidity IS:3025 (P-10) 1984

57 CHEMICAL- WATER Ground Water Acidity IS : 3025 ( Part 22 ) – 1986

58 CHEMICAL- WATER Ground Water Biological Oxygen Demand
(BOD)

IS:3025 (Part- 44):1993 (3
days, 27°C ±1°C)

59 CHEMICAL- WATER Ground Water Calcium (As Ca) IS:3025 (P-40) 1991
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60 CHEMICAL- WATER Ground Water Chemical Oxygen
Demand(COD) IS:3025 (P-58) :2006

61 CHEMICAL- WATER Ground Water Elecrical Conductivity (EC) IS:3025 (P-14)-1984

62 CHEMICAL- WATER Ground Water Magnesium(As Mg) IS:3025 (P-46) 1994

63 CHEMICAL- WATER Ground Water pH IS:3025 (P-II)-1983

64 CHEMICAL- WATER Ground Water Potassium IS:3025 (P-45) 1993

65 CHEMICAL- WATER Ground Water Sodium IS:3025 (P-45) 1993

66 CHEMICAL- WATER Ground Water Total Alkalinity(As CaCO3) IS:3025 (P-23) 1986

67 CHEMICAL- WATER Ground Water Total Dissolved Solids(TDS) IS:3025 (P-16)-1984 Amd.1

68 CHEMICAL- WATER Ground Water Total Hardness IS:3025 (P-21) 1983

69 CHEMICAL- WATER Ground Water Total Nitrate Nitrogen(As NO3)
APHA 23rd Ed. 2017, 4500-NO -
B. 3 Ultraviolet
Spectrophotometric Method

70 CHEMICAL- WATER Irrigation Water Turbidity IS:3025 (P-10) 1984

71 CHEMICAL- WATER Irrigation Water Acidity IS : 3025 ( Part 22 ) – 1986

72 CHEMICAL- WATER Irrigation Water Biological Oxygen
Demand(BOD)

IS:3025 (Part- 44):1993 (3
days, 27°C ±1°C.)

73 CHEMICAL- WATER Irrigation Water Calcium (As Ca) IS:3025 (P-40) 1991

74 CHEMICAL- WATER Irrigation water Chemical Oxygen
Demand(COD) IS:3025 (P-58) :2006

75 CHEMICAL- WATER Irrigation Water Chlorides IS:3025 (P-32) 1988

76 CHEMICAL- WATER Irrigation Water Electrical Conductivity(EC) IS:3025 (P-14)-1984

77 CHEMICAL- WATER Irrigation Water Fluoride APHA23rd Ed. 2017, 4500-F –
D. SPANDS Method

78 CHEMICAL- WATER Irrigation Water Magnesium (As Mg) IS:3025 (P-46) 1994

79 CHEMICAL- WATER Irrigation Water pH IS:3025 (P-II)-1983

80 CHEMICAL- WATER Irrigation Water Potassium IS:3025 (P-45) 1993

81 CHEMICAL- WATER Irrigation Water Sulphate(SO4) IS:3025 (P-24) 1986, (RA 2003)

82 CHEMICAL- WATER Irrigation water Total Alkalinity (as CaCO3) IS:3025 (P-23) 1986

83 CHEMICAL- WATER Irrigation water Total Hardness IS:3025 (P-21) 1983

84 CHEMICAL- WATER Surface Water Biological Oxygen
Demand(BOD)

IS:3025 (Part- 44):1993 (3
days, 27°C ±1°C)

85 CHEMICAL- WATER Surface Water Calcium(as Ca) IS:3025 (P-40) 1991
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86 CHEMICAL- WATER Surface Water Chmical Oxygen Demand(COD) IS:3025 (P-58) :2006

87 CHEMICAL- WATER Surface Water Electrical Conductivity(EC) IS:3025 (P-14)-1984

88 CHEMICAL- WATER Surface Water Fluoride APHA23rd Ed. 2017, 4500-F –
D. SPANDS Method

89 CHEMICAL- WATER Surface Water Magnesium (as Mg) IS:3025 (P-46) 1994

90 CHEMICAL- WATER Surface Water pH IS:3025 (P-II)-1983

91 CHEMICAL- WATER Surface Water Potassium IS:3025 (P-45) 1993

92 CHEMICAL- WATER Surface Water Sodium IS:3025 (P-45) 1993

93 CHEMICAL- WATER Surface Water Sulphate (As SO4) IS:3025 (P-24) 1986, (RA 2003)

94 CHEMICAL- WATER Surface Water Total Alkalinity( as CaCO3) IS:3025 (P-23) 1986

95 CHEMICAL- WATER Surface Water Total Dissolved Solids(TDS) IS:3025 (P-16)-1984 Amd.1

96 CHEMICAL- WATER Surface Water Total Hardness IS:3025 (P-21) 1983

97 CHEMICAL- WATER Surface Water Turbidity IS:3025 (P-10) 1984
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Site Facility

1 CHEMICAL- ATMOSPHERIC
POLLUTION Ambient Noise Noise level IS 9989:1981(RA 2008)

2 CHEMICAL- ATMOSPHERIC
POLLUTION DG set Noise level IS 4758:1968
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